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COUNCIL OF STATE.
Monday, 25th February, 1935.

The Council met in*the Council Chamber of the Council House at Eleven
of the Clock, the Honourable the President in the Chair.

QUESTIONS AND ANSWERS.
NuMBER oF BRITISH AND INDIAN SoLDIERS BY ARMS ON 1sT OCcTOBER, 1934,

44. Tae HoNOURABLE Rar Bamapur Lana MATHURA PRASAD
MEHROTRA : (a) Will Government be pleased to give the number of
British soldiers employed in India in all sections of the army separately ¢

(b) What is the number of Indian soldiers at present ?
(c) Will Government be pleased to state the pay and allowances of a
British soldier and those of an Indian soldier %

His ExcerLENoY THRE COMMANDER-IN-CHIEF : (a) and (3). I lay
. & statement on the table giving the figures for the regular army.

(¢) The pay and allowances of the British private soldier amount at the
moment to about Rs. 850 per annum, while those of the Indian sepoy amount
to about Rs. 285. These figures include, besides basic pay, messing, kit and
clothing allowances and proficiency and deferred pay.

Strenoth of Rritish and Indian soldiere by arms on lst October, 19814.

Arm. British. Indian.
Comhatant services,

British Lav . . . . . . ™ . 2,848 .1
Artille . . . . . . . . . 9,292 10,820
) gl’itish h nfant . . . . . . . 38,636 1,854
ritish 1ntantty Training Company . . . . . . 210

Tank ('orps . . p‘ . . . o . 1,156 ..
1ndian Cavalry . . . . . . . e 10,180
Engineers 8appers and Miners . o g . . . 164 9,431
Signals . . . . . . . . . . 2,001 3,606
Indian Infantry . . . . . . . . . 83,979

Mechanical Transport . . . . . . . 374 3,381 |

Animal fransport Units .. . 44 9,744
Total Combatants . . 54,616 133,170

(283 ) A
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Strength of British and Indian soldiers by arms on 1si October, 1934—contd.

Arm, British Indien,
Depurtmental and adminsstrative services, .
Medical Services . . R . . . . . 7838 8,347
8upply Services . . . . . . . . 303 ..
Remount Services . . . — s . . . 16 140
Veterinary Services. . . . . . . . 4 536
‘I'raining Establishments . 406 101
Master General of Ordnance (Indlan Ordmnoe Dep-ﬂ;mont) 608 879
and Indian Army Ordnance Corpe
Military Grass Farms . 44 80
Embarkation Staff Railway, Tl‘anSport Staﬂ n.nd apeclal 45 2
... attached sectiuns.
-Army Educational Services . . . . . v ‘168 63
Indisn Army Corps of Clefh . . . . . 308 ...
- GRAND ToTAL . 57,260 | 136,318
SRR, Vi ST RTINS T P O O L A . kot

* [adians gre employed in the supply and olerical services, but in a civilian capacity.

MILIPARY AIRSHIPS.

45. THx HoNOURABLE Rar BaHADUR Lata MATHURA PRASAD
‘MENROTRA : Will Governmient ‘be pléased to state the number of mili-
Sary airships maintained in India.snd the places where they are kept §

His ExceLLENcY THE COMMANBER-IN-CHIEF : -There are no ‘mili-
tary airships in India, that is to say, aircraft which are lighter than air. The
establishment of first-line aeroplanes under the orders of the Air Officer Com-
manding in India is 102. These are located normally at Peshawar, Kohat,

" Risalpur, Ambala, Lahore, Karachi-and Quetta.

" AMOUNT PAID BY THE GOVERNMENT OF INDIA TO PBOVINGES FOR SALT
PREVENTIVE WORK.

46. Tae HoNouraBLE Me. G. S. KHAPARDE (on behalf of the
Honourable Mr. Jagadish Chandra Banerjee) : (a) Will Government be
pleased to state the amount paid annually by the Central Government (5) to
the Bengal Government, (i5) to the Bihar and Orissa Government ' for salt
preventive work in those provinces ?

(b) Has any enquiry been made by an officer of the Madras Salt- Dm
ment regarding the work done by the Salt Department in Bengal and
and Orissa and was any report submitted by the said officer ¢ -

(¢) If the answer to part (b) be in the affirmative, will Government be
pleased to lay on the table a copy of the report submitted by the officer con-
cerned ? If not, why not ¢
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(d) Will Government be pleased to state whether any concrete proposals
were made by the officer concerned to the effect that salt preventive work
<can be done more economically in the two provinces ? If so, will Govern-
ment be pleased to state whether they propose to take any steps on the lines
-of the said report for economising expenditure ? If not, why not ?

(¢) Will Government be pleased to state what work is actually done by
the Salt Department of Bengal, and Bihar and Orissa and whether the amount
paid by the Central Government annually to these provinces is actually spent
-on salt preventive work ? If not, for what purpose is that amount utilised
and is such utilisation of the money for other objects sanctioned by the
Government of India ? If so, why ?

Tae HonouraprLe Mr. P. C. TALLENTS: (a) The Government of
India make a fixed annual contribution of Rs. 2 lakhs to the Government
of Bengal for conducting inland preventive work, administering inland bonded
warehouses, controlling saltpetre refineries and soda factories and . dealing
with matters relating to remission of duty on salt inclnding educed salt uged
for industrial purposes. It is not possible to say how much of this expendi-
ture is devoted to preventive work only.

A sum of Rs. 76,000 is paid to the Government of Bihar and Orissa
-annually far salt preventive work done by them in Orissa. Preventive work
din Bibar is done by the Northern India Salt Revenue Department.

() Yes.
(c)‘_ No. The report is inbendedﬁfor oﬁcial use only.
(d) Yes. The Government of India have the report under consideration.

(¢) The duties performed by the Government of Bengal are stated at

. {a) above. The work done by the Government of Bihar and Orissa in Orissa

consists of prevention and detection of offences chiefly relating to illicit mayu-

‘facture, possession and sale of salt in the three saliferous districts of Cuttack,
Balasore and Puri. : s '

' The amounts are contributions to the cost of combined establishments

;;ixilgh actually perform the duties in respect of which the contributions are

. ANNUAL COST INCURRED BY THE NORTHERN INDIA SALT REVENUE DEPART-
MENT FOR SALT PREVENTIVE WORK IN DIsTRICTS.

47. THE HoxXouBasrLr Mz. G. 8. KHAPARDE (on behalf of the
‘Honourable Mr. Jagadish Chandra Banerjee) : Will Governmen$ be pleased
to state the number of districts in which preventive work is done by the
Northern India Salt Department and the annual cost of upkeep of the
-establishment maintained by that department and also the number of
' -districts in which salt preventive work is 'dome -in Bepgal and
‘Orissa and the annual cost of upkeep of the establishment maintained by
-the departments in those provinces ?

Te HonovmapLe Ms. P.'C. TALLENTS : Salt preventive work is
~.done by the Northern India Salt Revenue Department in the following places .
29 diktricts in the Punjab, 48 in the United Provinces, and 11 in Bihar ;
Kohat distriot in the North-West Frontier Province, Ajmer-Merwara and
:the Rajputana Salt Sources Division as a whole.
: )
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The cost of preventive estab’ishment in the department was Rs. 3,41,744
during 1933-34.

The number of districts in which this work is done by the Government:
of Bengal is 7. The Government of India make a fixed annual contribution:
of Rs. 2 lakhs to the Government of Bengal for conducting inland preven-
tive work and in addition administering inland bonded warehouses, ocon-
trolling of saltpetre refineries and soda factories and dealing with matters
relating to remission of duty on ralt, including educed salt, used for indus-
trial purposes. 1t is not possible to say how mueh of this expenditure is
devoted to preventive work only.

Salt preventive work is done by the Government of Bihar and Orissa
in three districts in Orissa and the Government of India pay a fixed annual
contribution of Rs. 76,000 to the local Government in this conneotion.

In each case the work is done by the excise staff of the local Govern-
ment as a part-time job.

AMOUNT REALISED FROM THE EXCIsE DuTy oN MATCHES.

48. Tee HoNouraBLE Mm. G. S KHAPARDE (on behalf of the
Homnourable Mr. Jagadish Chandra Banerjee) :-(a) Will Government
be pleased to state the amount of money realised uptodate froms
the recently imposed excise duty on matches manufactured in India ?

(b) Will Government be pleased th> supply a list of indigenous match
factories located in India, provinee by province, and also the amount of
money contributed by each province under the head of match excise ?

(¢) Have Government received representations that this excise duty
has hit hard many factories in their infanoy

(d) Will Government be pleased to state the actual Production
of “ Wimco "’ matches before and after the imposition of this excise duty t

Tee HoNouraBLk Mm. P. C. TALLENTS: (a) Rs. 1,12,67,000 up to
the end of January, 1935.

(b) The information has been called for and will be laid on the table of

the House in due course.

“(c) A number of representations were received, but they do not appear
to have drawn particular attention to the case of newly established factories.

(d) I am not in a position to supply the desired information.

NuMeer oF StorEs Purcrase CiRCi®8 UNDER THE CHIEF CONTROLLEER OF
: STORES.

49, Tae HoNoumaBre Mr. G. 8. KHAPARDE (on behalf of the
Honourable Mr. Jagadish Chandra Banerjee): (a) Wil Government
be pleased to state number of  Stores Purchaging Circles under the
Chief Controller of Stores, Delhi and Simla, and the amount of stores
purchased through this organisation in 1933-34 ?

(b) Will Government be pleased to state whether there is 'a branch for
Btores Purchate in London ? If so, who is the Controller of that organisation
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N ) .

(c) How many Controllers .of Stores are there under the Chief Controller $
"What is their salary ?

THE HoNoUrRABLE MRr. D. G. MITCHELL : (a) Besides the Purchase
‘Branch at Headquarters, which comprises three sections, there are three
‘Purchase Circles under the Chief Controller of Stores. They are located at
“Calcutta, Bombay and Karachi. The total value of orders placed by the
Indian Stores Department was Rs. 3,569,94,135 during 1933-34. Full details
-of the work done by the department are given in the Administration Report
-of the Indian Stores Department for that year, a copy of which is available
in the Library of the House.

(b) There is an organisation in London, called the India Store Depart-
ment, under the control of the High Commissioner for India which deals, -
among other things, with the purchase of stores. The head of the organisa-
‘tion, designated ‘‘ Director-Ganeral, India Store Dapartment ”’, is at present
Lieutenant-Colonel Sir Stanley Paddon.

(c) At each of the three Purchase Circles there is a Controller of Purchase.
“The scale of pay of the Controller at Calcutta is Rs. 1,500—75—1,800. At
Bombay and Karachi it is Rs. 1,000—50—1,200.

AMOUNT OF STORES PURCHASED BY THE INDIAN STOBES DEBPARTMENT.

50. TaE HowNoumasre Mr. G. S. KHAPARDE (on behalf of the
Honourable Mr. Jagadish Chandra Banerjee) : () Will Government be
Pleased to state the amount of stores purchased in 1933 of purely Indian
amanufacture ?

(b) Will Government be pleased to state the reduction affected year by
Ka.r in the Stores Purchase organisation in London since the Indian Stores
partment was first established ?

{¢) Is it a fact that the Indian Stores Department was oreated with the
ulimate object of closing the London Stores Purchase organisation ?

THE HoNouBABLE MR. D. G. MITCHELL: (a) It is preseumed that
‘the Honourable Member refers to purchases of stores made by the Indian
.Btores Department and his attention is invited to paragraphs 24, 25 and 70
and to Appendix VII of the Administration Report of the Indian Stores
Department for 1933-34, a copy of which is in the Library of the House.

(3) The Honourable Member will find the information he requires in the
annual reports on the work of the India Store Dspartment, London, which
.are available in the Library of the House.

(¢) No.
RaDpI10 RECEIVING.

51. THRE HoNoURABLE MR. G. S. KHAPARDE (on behalf of the
‘Honourable Mr. Jagadish Chandra Banerjee) : (a) il Government
be pleased to state whether considerable interference is caused in radio
‘peceiving owing to defective electrical appliances in Dacca

" (b) Has there been any complaint received by the Postal Department
grom radio licence holders at Dacea t
(c)- Will Government be pleased to state what action it intends to take 4
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(d) Is it a faot that the law as it stands at present does not empower the-

Eﬂ_ostal Department to take steps to effect a remedy for such a state of
airs ¢

(¢) Will Government be pleased to state whether they intend to amend
the law to enable the Postal Department to take such action against the
person or persons causing the disturbances as may be necessary ?

Tee HoNouraBLE Mr. D. G. MITCHELL : (gq) Government have no

information.

() No such complaint has been received by the Director General, Posts:
and Telegraphs.

(c¢) Does not arise.
(d) Yes.

(e) Government have this matter under observation but do not consider
any action is necessary at present.

RESOLUTION RE REDUCTION OF BRITISH SOLDIERS IN INDIA.

THE HONOURABLE Rar Bamapur Lara MATHURA PRASAD
MEHROTRA (United Provinces Central : Non-Muhammadan): If you willk
permit me, Sir, I want to move my Resolution in a slightly amended form.
because I find it will be more acoeptable to the other groups and may -be-
agoeptable to the Government as well. I want to insert the word ‘‘ substan-

ti‘g]%g”, after the word ‘‘ reduce ” and to delete the words * from 60,000
to 30,000 .

Tt HoNoUrABLE THE PRESIDENT : But there is a similar amendment

by the Honourable Raja Ghazanfar Ali Khan. I would like to know frome
him if he has any objection ?

THE HONOURABLE Rasa GHAZANFAR ALI KHAN : I have no objeo-
tion, Sir.
TaE HoNoUrABLE TRE PRESIDENT : I will allow the amendment.

. TEE HoNoUBABLE RAl BaADUR Lara MATHURA PRASAD
MEHROTRA : 8ir, I beg to move:

‘‘That this Council recommends to the Governor General in Council to reduce sub-
stantially the strength of British soldiers in India ",

In addressing the cadets of the Indian Military Academy in November
last, His Excellency the Viceroy was pleased to remark as follows :

‘‘ Most sincerely I wish you success in your future careers and trust that you ma
prove worthy of the great military traditions and history of your motherland and wilk
Hever do anything which will bring discredit on the Military Academy ',

His Excellency was pleased to remind the students of the Academy
of the glorious military traditions and history of India. Indeed, India has got.
« glorious history so far as military achievements are conoerned. 1t was only
due to the unfortunate incident of 1857 which :has caused the Indian soldier
tQ be distrusted, and in spite of the faot that they have proved their
worth, gallantry und devotion to duty timie and again during ‘the were sinoe
then, the ratio then fixed of 2 Indians to 1 British soldier is still maintained,
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Sir, my Resolution has two aspects—financial and political—and I would
like to place my views on these separately. As regards the financial aspect,
I submit that India is spending the largest amount on the upkeep of ita military
foroes in comparison with the other Dominions in the Empire considering the
revenues of the country. In making this assertion I am supported by Justice
Sir Shadi Lal in his note of dissent to the report of the Tribunal on certain
questions in regard to defence expenditure in dispute between the Govern-
ment of India, the War Office and the Air Ministry. He had first-hand infor-
mation available in regard to military forces in other Dominions and all the
faots and figures were placed before the Tribunal. In his note on page 33 he

says

‘“ It appears that the ratio of military expenditure of India to her public revenus is
higher than in any other part of the Empire or in any foreign country. The statistics
supplied to us also show that in respect of certain colonies where British troops are
stationed, the Imperial Government have adopted the rule that the cost to be levied from
them should not exceed one-fifth of the total assessable revenue of the colony concerned »,

That was his opinion based on the facts and figures supplied to him. There-
fore I submit that India, considering her revenue, is spending much more than -
other colonies on their military forces.

Sir, we all know that India has been made the training ground for British
and foreign soldiers, who are transported to India and receive their training at
the expense of India, which pays for their recruitment, transport and main-
tenance. We all know that the Capitation Tribunal decided to give a very
paltry sum by way of compensation, to cover the cost for all services, namely,
& sum of Rs. 2 orores, while we are spending much more in the training and
maintenance of these forces. It was only the other day that an Honourable
Member in the other House put a question about the expenses incurred on a
British and Indian soldier, respectively. I have also asked the question this
morning and His Excellency the Commander-in-Chief in reply said that they were
spending Rs. 850 per annum on a British soldier and Rs. 285 on an Indian sepoy.
That is, a British soldier costs more than three times what an Indian soldier
costs. We all know the financial condition of India today. We are having
deficit budgets and the deficits year after year are made up by further taxa-
tion, sometimes by novel forms of taxation, and many infant industries are
being killed on account of this heavy burden of taxation. In comparison with
other countries India is a very poor country, where millions do not get even
two meals a day. With all that the burden of taxation is steadily increasing,
mainly to meet certain obligatory expenses on our army. Since 1917 a policy
of Indianisation has been started, but with what result ? In all these years
we find from the answer given by the Government in the other House only
195 Indian officers have been taken on out of a total strength of 7,000. Sir,
we were supplied with two pamphlets last year. One relates to some facts
and figures of Indian defence, 1933-34. This pamphlet was supplied to us
by the Government to show us how much we are spending on our defence
forces and what the present state of affairs is. Honourable Members will
find on page 23, paragraph 4, how the money is being spent in the Army
Department. The report says :

‘* The total gross expenditure excluding receipts comes to about Rs. 40} crores. Of
this sum about Rs. 253 crores or 52 per cent. are spent on pay and allowances of the services.
About Rs. 15} crores go to the fighting services, and Rs. 104 crores to the others ; over

Re. 8} crores or 17 per cent. go on pensions ; rather under Rs. 7} crores or 15 per cent.
on the manufacture and purchase of stores of all kinds .

80, Sir, in this way they have given how sums the total of which comes to abont
Rs. 497 crores is being spent by the Army Department and by this you will
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find, Bir, that we are paying as much as Ra. 8 erores or 17 per oent. on pensions.
On page 27 they have given a full description of the strength of British and
Indian soldiers in different departments of the army and with your permission,
8ir, I will read one paragraph to enlighten the House so far as the strength
of British and Indian soldiers is concerned.

‘“The reasons for the Indian demand for the reduction of British troops and the
Indianisation of the army are two-fold. They are partly financial, on the ground that
British troops cost more than Indian troops, and partly political, because there is a per-
cht.l{ natural feeling that, until India can stand on her own in the matter of defence it
will be impossible for her to achieve the measure of self.government towards which she
is aiming *’,

The remarks that they have made in this report are exactly what we are press-
ing this day on the floor of this House.

*‘ To take the first of these reasons first, it will be of interest to examine how much
India is paying at present for British troops and what the saving would amount to if
they were entirely replaced by Indian troops. The defence estimates are not compiled
in such a way as to give a ready answer to this enquiry, but the information was given in
1932 in reply to a question in the Legislative Assembly that the total cost of the British
portion of the army in India might be taken to amount to Rs. 13 crores, This referred
to fighting troops. Stetement I in the Defence Estimates also gives the information that
the total strength of the British personnel in the Defence Forces (including the Royal
Air Force, the Royal Indian Marine and the permanent establishment of the Auxiliary
and Territorial Forces) amounted 6n April lst, 1933, to 7,164 officers (including the 143
officers with King’s commisgions, who are technically counted as British officers) and
60,038 British other ranks, The uﬁ;fhting units and staffs accountéd for 4,562 British
officers and 55,152 British other ranks or a total of 59,814 ; the administrative and ancil-
lary services included 2,241 British officers and 3,707 British other ranks besides, of course,
a large number of Indian other ranks. The Royal Air Force had 256 British officers and
1,881 British other ranks ; and the Royal Indian Marine contained 95 British officers and
36 British other ranks’’.

These, Sir, are the figures that are given in this report which was oirculated
to us last year. Further on they say :

“‘The five British cavalry regiments cost Rs. 80-25 lakhs, while the same number of
Indian cavalry regiments would cost Re. 3580 lakhs™,

That is less than half.

* The saving therefore would amount to Rs. 44-45 lakhs. The 45 British infantry
battalions cost about Rs. 7-77 crores, while the same number of Indian infantry batta-
lions would cost about Rs, 3-02 crores’.

That is much less than half.

“The saving would therefore amount to about Rs. 4- 75 crores ™.
These are the facts and figures that were given by the Government and placed
before us and we find that in every section of the army we are paying much
more to a Britisher than to an Indian. When Indians have proved their worth,
gallantry and devotion to duty on so many occasions, there is no reason why s
substantial reduction of the British forces should not be made ; and if the
present condition of India requires the same strength of these forces—and I
“do not agree with that—they can be replaced by Indian soldiers to the great
advantage and less expense to India.

Now, Sir, I come to the second part of my Resolution. What are the
political reasons underlying this Resolution. Sir, whenever we ask for dominion
status or home rule, we get the point blank answer that the first and preli-
minary thing for India is to be able to defend herself before she can be consi-
-dered fit to get dominion status or swaraj. How, Sir, shall we be ever abl
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to defend our country unless the pace of Indianisation is speeded as much as is
Tequired by the situation ¥ With the present speed I am afraid it may take
a century or two before India is able to defend herself. Sir, Major Attlee in
his Minority Report on the Joint Parliamentary Committee has definitely
said the same thing. In his minute of dissent he writes :

8o long as British troops are employed in India, whether for external defence or
for internal security, it is in our view impossible to bring them under the order of a
responsible minister ",

These are the views of an important member of the British Parliament belong-
ing to an important Party. But in spite of all that we find that the former
ratio of 2 to 1 is still maintained. I would remind the House that recently
two committees were set up and the question is as to what was their finding,
what was their personnel and whether they were composed of men on whom
we can safely place our reliance or not ? These two committees to which I
want to refer are the Shea Committee and the Skeen Committee. The Shea
Committee was composed of three lieutenant-generals, three major-generals,
three colonels and two lieutenant-colonels. Surely such a Committee could
be relied on to know to what extent the army could be Indianised without
endangering efficiency ? Sir, they have in their report recommended that the
complete Indianisation of the army within 30 years is a practioal proposition.
As 1 have said, Sir, this Committee of many experts were of opinion that 30
years are quite sufficient for the complete Indianisation of the Indian Army.
May I put the question to His Excellency the Commander-in-Chief, ‘ What
has been done with regard to this report ? Why has Government not given
effect to the recommendations of this report and thrown it into the waste-
paper basket ?”

Then, Sir, another committee was appointed. It was presided over by
8ir Andrew Skeen. This Committee also expressed the opinion that half of
the cadre of officers should be Indianised by the year 1952. May I ask the
‘Government why the recommendations of this Committee have not been given
offect to ? These are not the views of a layman or armchair politicians like
ourselves. They are the views of your own experts and if you are not pre-
pared to rely on their views how can we expect that our lay opinions will carry
any weight so far as the question of Indianisation of the army is concerned *

Sir, we all know that the first Round Table Conference wanted seriously
to tackle this problem and they appointed an expert committee to give its
-opinion so far as the Indianisation of the army is conoerned. We do not know
what was the result of that Expert Committee’s deliberations. The report
was never published but we find that the authorities concerned have not
accepted their recommendations and have decided to stick to the existing
ratio of Indianisation. So, Sir, when committee after committee of Govern-
ment experts have failed to find acceptance at the hands of the Government,
we cannot help wondering how many centuries it will take to Indianise the
army. May I ask, Sir, if this is the way to go about it ? What are the definite

roposals of the Government to speed up Indianisation of the army and how
long do the Government propose to take over the process of Indianisation ?
8ir, we all know that Japan in the very short time of 20 years reorganised its
army on national lines and at present the Japanese foroes are as good as, if not
better than, the fighting forces of the other great nations of the world. If
Japan can completely reorganise its forces on national lines in 20 years, I
see no reason why India cannot do it. Let it be in 20, 30, 35 or 40 years, but.
for God’s sake let us know the definite period during which you want to com-
pletely reorganise the army on national lines.
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Sir, since the present ratio of British and Indian troops was fixed several
important changes have taken place. Fighting will in future not be so much
on land as in the air. Now in answer to my question this morning we were-
told that in India at present we have an Air Officer Commanding about 102
aeroplanes. I think, Sir, that is a very sufficient number. We have establish-
ed so many aeroplanes in India. We have also established naval forces. It
is therefore only in the fitness of things that we should now reduce our armed
forces to at least half, if not more.

.

Sir, there is another pamphlet, as I said which, was ciroulated to us last
year containing a summary of important matters connected with the defence
operations carried out in India in 1933.34¢. By going through this summary
we find that our foroes were engaged in about five operations during last year.
1 do not want to waste the time of the Council by reading out all it says about
these operations but the point I wish to make is that in all these operations.
Government found the air forces substantially helpful. Which means, Sir,.
that aeroplanes have greatly reduced the utility of the land forces, and therefore:
I.do not see any reason why they feel shy about reducing the land forces and
thus bringing down substantially their military budget. Sir, during the war
there was a time when less than 15,000 British soldiers were left in India.
The rest were all despatched to the fighting line. May I ask, Sir, if the Govern-
ment ever had the least difficulty in administering Indian affairs at that time-
with these reduced British forces ! If, at that important and dangerous time-
when 8o many States were grouped on one side and equally States were grouped
on the other side, when nobody knew when there would be an attack on India,
affairs here were thoroughly and satisfactorily managed with less than 15,000
British troops, then why at a time of peace can they not manage with 30,000
troops ? I do not see any reason, Sir, if they could be managed then, why
they cannot be managed now ? And therefore, Sir, I request with all the em-
phasis at my command that His Excellency may kindly see his way to reduce-
substantially the number of British troops maintained in India at present.

TrE HoNouraBLE MR. HOSSAIN IMAM (Bihar and Orissa : Muham-
madan) : Mr. President, in view of the amended form in which my
Honourable colleague, Mr. Mehrotra, has moved his Resolution, I do not now
propose to place my amendment* before the House. That amendment, of
which I gave notice, was intended to concentrate attention on the stre
of the British Army of Occupation now in India. It is a well known fact, Sir,
that the quantum of the army is dependent primarily on the work that it has.
to perform. An army which is required only to guard internal peace would
be quite different in numbers to an army that is required to fight a second class.
or third class power and the strength which you would require to fight a first:
class power would be quite different. It is from that standpoint that I wish
to tackle this question. We, Sir,—and by “ we” 1 do not mean the non-
official Indians, but I mean the entire Government of India,—are, in this
matter, as powerless to dictato as the non-officials. The strength of the army,

the duties which it has to perform—all these .are laid dowa by the Committee
of Imperial Defence.

“ His Majesty’'s Government claim to exercise through the Cabinet and do exercise a
powerful vosce in deciding the strength of British troops to be maintasned sn India, the magor
organésetion a:td the standard of training ; in fact, everything on whick the cost.cf the establsah-
mons dopends .

*‘‘That for the figures ‘30,000 * the figures ' 48,000 * be substituted.”
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Not only this. India is made the depot for the stationing of troops for imperial-
purposes. If any proof is required, I will show that from the report of the
Mesopotamis Commission, page 14, it will be seen that India was actually
compelled to send out troops during the war. I would like to remind the House
of a passage on which I laid great stress during the debate which we had during
the last few days :

‘“ The army in India serves an imperial purpose because it is unquestionable that the -
Byitish qarrison sn India s of incalculable value to the British Government and the Empire
generally in addition to theeservices it renders to India in particular., Without it (that is,
the British Army in India), either the imperial garrison in the East would have to be increased
or an tmperial reserve would have to be located in the East at the expense of the Home Govern-
mn‘ 00.

This is the opinion of a very high authority. We have got an example before
us. Australia, one of the Dominions, is not able to safeguard itself against the
maritime dangers which may threaten her. The result is that the Empire,
at the expense of England, maintains a base in Singapore and at other placea .
in. Eastern waters. It is there primarily for the safety of Australia, and
secondarily for the safety of other parts of the Empire in those waters. There
is another example. In Egypt, a part of the British army is maintained for-
which nothing is charged to the Egyptian Government. That army is now
10,000 in strength. Sir, unless we have a voice in settling the duties that the
army in India has to perform, it is idle to confront ourselves with saying that
the requirements are so much, becuase the requirements are dictated by others.
If there is to be an independent judgment on this question, namely, whether -
the duties that have been assigned to the British Army in India are those
which are purely Indian in nature, then and only then can we say that the
strength of the army which is being maintained in India is in the interests .
of India herself. But if the duties are of an imperial character, as has been
admitted very fully by people who are competent to judge of the matter,—
I do not mean idlers from this side of the House,—then the British Government
ought to compensate. If it is a fact—and I have no doubt that it is a fact—
that the strength of the army is measured by the duties which it has to perform, .
and these duties are dictated by the British Government ; therefore, when
we say that this strength ought to be reduced substantially, what we mean
is that the duties which are assigned to the Brtish Army in India should be-
materially altered. If it is not possible even to alter these duties, the least .
that can be done is to substitute Indian personnel for British personnel,
because British personnel involves payment which is a drain to the wealth
of the country. Any expenditure incurred in payments inside the country
does not mean any reduction in the wealth of the country, but payments for
outsiders involves a reduction in the wealth of the country. This is almost
axiomatic and I need not labour the point.

The strength of the army at the present moment is in the ratio of about -
1 to 2 of Indian soldiers. Before 1857, in the time of the East India Company,
the ratio was 5 to 1. We thought that during the last 80 years of connection
with the British Crown, the capacity and the abilities of the army would
improve and not deteriorate. It is a strange commentary on the way in which
the British Government have trained the Indian personnel of this army that -
they are now regarded as inferior to those who were in the service of the East
India Company. What is more strange is that during the time of the East
India Company, the army used to be truly national in charaoter in this sense:
that-it to oonsist of men from all sides and parts of the country. Now,
it has become voncentrated to a small portion of the north-western corner of
India, and other parts are left out. What I am particularly concerned with is,.
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if it was quite oonvenient, when there were hostile powers inside the country,
when there was no peace in the country, when there were always wars on
‘the western and eastorn frontiers,—I mean the wars of Burma, Assam and
-other places,—if it was possible then for the British Government to maintain
aratio of 5 to 1, why not now ? Is it not strange that when the Indian soldiers
had proved their mettle, when they had proved in the four years’ campaign
during the Great War that they are worthy of every confidence reposed in
them, that the old and fallacious ratio of 2 to 1 should still be maintained ¢
I thought that on the battlefields of Flanders we had justified our claim at
least to revert to the position which the Indian soldiers ocoupied during the
-days of the East India Company. Even if this is done, it will ex&ect a sufficient
and enormous saving in the army budget. Now, Sir, what are the disadvan-
tages of having 60,000 men ? I will just cite a few instances. No part of the
British Empire pays capitation charges except India. India is the one and only
culprit which has been penalised by being asked to pay capitation charges.
"The strength of the army maintained is responsible for other incidental expenses
than mere pay and messing allowance. One of the things we have to pay is the
passage money, and incidentally, along with it, the pay during the voyage.
‘On an actuarial basis it was found that for the maintenance of an army of
-60,000, only 8,479 men would be required each year. But the actual figures
of men sent out to India during the four or five years of which I have the
figures are much higher. 1In 1928, 12,190 men were sent out. In 1927, 15,798.
During 1928, 14,322. And India had to make double payment for six weeks
for all this personnel who were in transit. This is an extra expenditure which
will be materially reduced if the Britisher is replaced by the Indian. Then
‘the payment for the conveyance of troops from outside India to India and
back was an item about which we used to have a great deal of complaint. We
used to get a payment of £130,000 from the War Office in lieu of this expendi-
ture. We fought to have it apportioned equally between the two countries.
As a result of the Capitation Tribunal, the whole of this £130,000 has now
-disappeared. We do not receive any payment on account of the conveyance of
-8roops to and from England and other parts.

Sir, the question may be asked, what is the necessity for maintaining such
-8 huge army and for whom is it being maintained ? The only answer which
stares us in the face is that all these military preparations are to safeguard
India from the Northern Bear. But I thought that Nature was on our side,
that it had provided strong enough bulwarks in the shape of the frozen zones
-on the north-west of India, the impassable heights and other obstacles which
go a long way towards making it impossible for an invader to enter. Though
‘this bogey has been in existence for well nigh 50 years, it has never materialised.
The only passage open to them was through a neighbouring country, but even
that possibility is now very remote. We know the great change in the world’s
sentiment towards that country. No one is sympathetic to the order of things
.existing there. That is a material fact which ought to have been taken into
consideration when laying down the strength of the army. I very much
‘regret that the report of the Committee on the strength of the Army in India
over which His Excellency the Commander-in-Chicf presided never saw the
light of day. If that report had been made available to us we would no doubt
.have learnt many things from it and ascertained the reasons for Government’s
maintaining this huge army in India. We do not wish to tie the hands of
*Government to any definite numbers. We therefore leave the decision in the
.hands of His Excellency and his advisers. But what we. do wish to urge
daponthe Government of India and on His Majesty’s Government in Great
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Britain is that India is unable to pay this expenditure. It is beyond her-
means and unless something definite is done to relieve the pressure it will'
become too great for India to bear.

One word more and I will conclude. In regard to Mr. Chari’s amendment -
on the Joint Parliamentary Committee Report debate with reference to the
separation of Burma, I said that with Burma separated from us the eastern
frontiers of India would be materially reduced, and there ought to be a reduc-
tion of at least a tenth part in the army consequent upon the separation of
Burma. I do not like*the idea that Indian armies should remain in service
in Burma when she is separated, because if England wants to have control of
this country, consequent on British soldier’s employment, wherever the Indian
army may be employed there India will also demand a measure of control.
The first reason why England is not prepared to hand over control in the
oentre is that she has to maintain an army here. 8o, if an Indian army is to-
be maintained in Burma it is only reasonable that India should have a voice
in affairs there. If India is to have no voice, I claim that there should be no-
Indian troops stationed there and only British and Burman troops should be
employed, and to that extent there should be a reduction in the total strength
of the army in India.

With these words, Sir, I support the Motion.

TaE HoNOURABLE Rasa GHAZANFAR ALI KHAN (West Punjab:
Muhammadan) : Sir, the question now under discussion i of such importance-
that it is absolutely essential for every Member to consider it dispassionately:
and set aside all political considerations, beoause, whatever form of govern-
ment we may have in this country it is most important that the efficiency
-of the army should remain intact. I have no doubt that His Excellency the
Commander-in-Chief will give us credit for lput.ting the Resolution in such a
reasonable form that the Government should have no objection in acoepting
it. The Resolution lays down only one fundamental principle, and that is
that Government accept the principle of Indianising the army. That is
not a new principle. It was accepted by the Government a long time ago and
what we are now asking the Government to do is to reiterate the principle
which they have already aocepted. Why the necessity has arisen for asking-
the Government to reassure us that they intend to carry out the principle-
which they have already acoepted in regard to the Indianisation of tgle army
is due to the indifference which the Government has shown in regard to the
rate of Indianisation. Doubts have arisen in the minds of people whether it
is intended to carry out the policy in right earnest or not. Eortuna.tely I
come from a part of the country which probably supplies the largest number of"
recruits in India. As a matter of fact in the small district of Jhelum which
I have the honour to represent contains not less than 30,000 ex-soldiers who-
were demobilized after the Great War. Sir, the mere fact that 55 per cent.
of the total male population in the district joined the army during the Great
War is enough to show that it was really due to an instin:t which the martial
races in this country possess, and no further proof is required to show that
India is competent to manage its own defence. The Resolution does not
require the reduction of British troops straightaway. What we ask, the-
Government to do is to reduce the number as rapidly as possible, replacing
them, if necessary, by Indian troops. Then the question naturally arises,
whether we Indians are capable of taking the defence of India entirely upon
our own shoulders. Sir, instead of taking the time of the House in giving
reasons, with your permission, I will just quote the opinion of Mr. J. H. Thomas,
who presided over the Defence Sub-Committee of the first Round Table
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“Conference. In the course of disoussion it was mentioned that Indians were
capable of self-defence, the Chairman, Mr. Thomas, said :

** I do not want to hear a word about the competency, the qualification, or the desire
of India to defend herself. All that may be taken for granted **,

“This was the opinion expressed by the Chairman of this most important
12 Noon, Committee called the Defence Committee. When it is admitted
* that we are competent to supply any number of recruits for the
army, is there any reason why a soldier, who costs us four times more than a
‘soldier whom we can supply from our own country, should be kept in a poor
-oountry like India where there has been continuous criticism on the excessive
-army budget for the last so many years and the Government still insist that
‘the budget cannot be reduced ¢! Then, Sir, in some quarters it is suggested
that the treaties with some of the Indian States make it imperative on the
British Government to maintain British soldiers in this country. That was
-a view which was expressed by Sir Leslie Scott while giving evidence befare
‘the Butler Committee. I am very glad, Sir, that this view was repudiated by
-such an eminent Maharaja as His Highness the Maharaja of Bikaner who
possesses the qualities of both a politician and a soldier. In this very Com-
mittee, Sir, he said :
' We are very grateful to Sir Leelie Scott for the great efforts he made in putting
. :iorward the case of the States before the Butler Committee, but Sir Leslie, in his own
. poxaonal capecity and in no way on instructions from us and at our desire, put forward the
. ssuggestion that British troops could never be withdrawn or dominion status granted
because of the treaties with the States. That is a view to which I personslly and mieny
- others of us do not subsoribe ; we do not subscribe to that view because wo do not want to
. sband in the way of the advanoce of our country, which is our Motherlgnd, in these matters™,

After this statement from His Highness the Maharaja of Bikaner no doubt
.is left that it is not at the instance of the Indian States or in consideration of
‘ their treaties that Government consider it inexpedient to reduce the number
. of British soldiers. As a matter of fact, Sir, if we take into consideration the
_past history of various committees appointed for various purposes, it is &
. general belief which previously was confined to the higher circles alone but
now everybody who reads papers possesses that whenever committees are
appointed the question which they are asked to examine is generally shelved,
and the best way of postponing a matter is to appoint a committee. Anybody
who reads the proceedings of the Report of the Defence Sub-Committee will
find that although they succeeded in producing a unanimous report there was
.a definite cleavage between two schools. Almost all the Indian members,
whether representatives of the Indian States, the Princes themselves or the
Liberals or anybody else, in one form or other pressed for the rapid Indianisation
-of the army. On the other hand, all the British representatives by hook or
by crook tried to avoid laying down a definite proportion for Indianisation.
“That is a fundamental difference which runs throughout this report and in
spite of that we find here a unanimous report. I was surprised to read, and
I must confess that I did not know it before, that a Committee was appointed
‘in 1922 at the time of Lord Reading when Sir Tej Bahadur Sapru and the
“late Sir Muhammad Shafi were Members of the Viceroy’'s Executive Council.
“This Committee’s report unfortunately was never published and although
1 find at the end of this book some extracts from this report, still we cannot
gee the whole of it. Not only are we deprived of seeing this report, but even
when the Sandhurst Committee was appointed this report was not placed
_pefora that Committee. The rate of Indianisation which was recommended
by this Committee and which was accepted by the Government of India,
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including His Excellenoy the Commander-in-Chief, was as follows. The tota
Indianisation was to be brought about within a period of 30 years by three
different stages :

(a) First period—1st to 14th year.
(b) Second period—15th to 23rd year.
(¢) Third period—23rd to 30th year.

Now, that was the report submitted to the Government in 1922 and
accepted by His Excellency the Commander-in-Chief and all the military
suthorities. In accordance with that report by 1952 the army in India should
be thoroughly Indianised, including the rank and file. May I know, Sir, what
was the use of appointing the Sandhurst Committee in 1928 and why this
report was not supplied to the Sandhurst Committee ? Then what happened
in this Round Table Conference was that they said that the question of reduc-
ing British troops was of such a technical nature that it was necessary to
appoint an expert committee. When they were discussing this, the Indian
members expressed an a,}l)prehsnsion that the appointment of an expert com.
mittee may be indefinitely delayed. When this apprehension was expressed,
the President, Mr. Thomas, again gave a definite assurance that they would
make it clear in the report that this committee should be appointed without
any loss of time. This happened in 1931. Four years have passed and I at
- least do not know whether the expert committee promised was appointed or
-mot. Whenever there is a suggestion for the appointment of a committee on
i'such important matters at least the public feel that the objeot is nothing else

but to postpone the matter. As a matter of fact, Sir, what expert committee
-is required for this -purpose ?

Tae HoNouraBLE THE PRESIDENT : You have said enough about these
.«oommittees. Will you now speak on the Resolution %

Tae HoNoURABLE Raja GHAZANFAR ALI KHAN : The Resolution
48 that the number of British soldiers should be substentially reduced. And
I say that no committee is necessary to examine the contents of this Resolu-
tion, because it was admitted that Indian soldiers were as competent as British
soldiers not only during the Great War when their fidelity was proved beyond
.any question when Muhammadan soldiers faced Turkey and remained faith-
,fu{ and loyal to their own country and to their own Government. Then,
8ir, in 1919, when there were political disturbances on a very large scale it
was mainly the Indian soldier who was employed to quell those disturbances.
And is there a single instance when the fidelity of an Indian soldier was
.doubted ? Then came a third period when there were acute ocommunal
bickarings and fights. Then also it was the Indian soldier who was employed.
Was any sign discovered in these Indian soldiers of communal feeling ? If
.on these occasions it was established beyond doubt that the Indian soldier
.can be relied upon under most trying oircumstances, is it fair now, I ask, that
the British soldiers should be kept in such large numbers simply because the
wefficiency of the army is supposed to be effected if their numger is reduced ?
Now I will conclude, Sir, with an earnest appeal to His Excéllency the Com-
..mander-in-Chief to very kindly accept this Resolution or at least definitely
tell us whether there is any chance of a reduction in the number of British
‘troops, and if 8o, what is going to be the speed of Indianisation ?

. TaE HoNoUurABLE MR. MOHAMMAD YAMIN KHAN (United Provinces :
_Nominated Non-Official) : Sir, I have fought for the Indianisation of the
Indian Army from the very beginning of the present reforms. It was in
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1923 that on my Resolution for Indianisation of the Indian Army the late
Lord Rawlinson, the then Commander-in-Chief, made the announcement
in the Assembly about eight units to be Indianised at once. When the accep-
tance came it camo like a bolt from the blue as I have said and people were
taken by surprise for they had never expected that announcement to come
up so sharply and on that day. I have pressed ever since for rapid Indiani-
sation of the Indian regiments and I have always confined myself to the Indian
regiments only because I believe, Sir, that unless and until we have the Indian
regiments Indianised altogether there is no use in pressing for the other part
of the army. That, Sir, the Indianisation of the Indian regiments has been
going on and I have fought year after year for the privileges of the Indian
officers in the other House and to 2 certain extent with success. Last time
too, Sir, at Simla I fought for the privileges of the Indian officers who are.
going to be recruited in future. I, Sir, wholeheartedly support all the com-
pliments that have been paid to the Indian soldier and I am proud that my
countrymen have fought so bravely and well on the battle fields of Europe,
Palestine, Mesopotamia and other countries, and have justified their martial
‘spirit in all places. The Indian soldier is second to none and I think, Sir,
with the Indian soldier as far as he has been recruited and the discipline which
he has obtained, that India can be proud of her soldiers for having demonstra-
ted to the world their efficiency and their capability. There is not the slightest
doubt that anybody can place upon the efficiency of the Indian soldier. Alb
we Indians aspire that soon we may have the whole army Indianised and
we may be given the full opportunity to defend our own country rather than
be dependent on troops which come from outside. When our forefathers
could manage our own country, when they could be generals, field marshals
and attain the highest ranks in the army, there is no reason why their des-
cendants should now be deprived of those opportunities, and history, Sir,
tells us that we may well be proud of our ancestors. We are proud of their
martial spirit und of the great deeds which they did in the past and there-
fore, Sir, we claim that opportunity must be given to us in the future to
demonstrate the blood which we have got in us.

That is one aspect, Sir, but here where I am confined to the Resolution
which we have got before us today, I quite agree with my friend, Mr. Mehrotra,
that from the financial aspect India is a poor country and India cannot afford
to pay highly for the army. This financial aspect of his is perhaps to a great
extent sound. India cannot afford at present to pay Rs. 850 a year for one-
soldier when they can easily get him for Rs. 285. From the political aspect
too, Sir, he is right in saying that we may not be told in future that we are-
incapable of dl:ganding our country so that our progress may be retarded.
That also is a sound proposition. But there is, Sir, a third aspect which
my friend has not touched upon. That is, to counterbalance these two aspects,
we have the efficient defence of the country and tranquillity and peace in-
side the country also. We who are living in times of peace and security
today, we should not ignore those times when India was in a state of turmoil..
‘We should not ignore the period of a whole century, from 1707 up to 1808,
when the Mahratta armies were roaming the land, and denuding it of all
its wealth of standing crops like an insect pest or a flight of locusts that passes.
through one’s field, and village after village was wiped out and shorn of ite
prosperity, and cities were burnt and people were butchered and dishonoured:
and India could do nothing to check the devastation. .And these things were
done not by foreigners but by Indians themselves. And if we are asked to
revert to ti‘;oae conditions, shall we be prepared to go back merely for the
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eaké of having a p\ff‘ély" Indian‘atmy. T say, Sir, most of the pesple will say,
“No*». Tt is'true that that tranquillity and peace was purchased at a high
price—at the price of becoming a subordinate nation. But at least we know
that our houses are safe. At least we find that the cities cannot be burnt by
roaming bands of adventurers. .We find that our trade and commerce has

been established, our homes and hearths are safe. It'is‘true it is at the heavy

pride of becoming a subordinate nation, but can we ‘serionsly think that we
can do away with the people who have restored India and brought her tc her
present state of pros&)rity and security ? I quite agree, Sir, that the Indian
soldier deserves to be thoroughly relied upon. The Indian. soldier has de-
monstratod his faithfulness on many™ battlefields. An illustration was given
just now by my Honourable friend Raja Ghazanfar Ali Khan, that the highest
test which eould be put on the faithfalness of the Army was put when the
Indian Mussalman soldiers were sent to Syria, Palestine, Hedjaz and Meso-

potamia to fight against their religious head as the Sultan of Turkey claimed:
and stoud at that time in the eyes'of the Mudsaliman world. That was the "

highest test that the soldier stood:for his country and King more than for'

his religious sentiments. Therefore, Sir; I think that while the Indian soldiers

could be relied upon—and should be relied upon—this is the most inoppor- -
tune time to come forward with a Resolution like this. This Resolution

comes up to make a demand at a time when the constitution is in the melting’
pot and ‘when our enemies in England,—the pévple who are not in favour of
giving any progress to the country,-this demand from a House like this
will give a woapon in their hands to say that India is going to demand these
things in the future if power is placed in their hands.

Tue HoNoURABLE M=r. P. C. D. CHARI : Let them understand it.

 The HONOURABLE MR, MOHAMMAD YAMIN KHAN: They may
understand it or may not. There is a Persian proverb which goes :

“ Dana dushman beh ze nadan dost ",

which means that a wise enemy is bottet than a foolish friond. In my opinion;

8i¥, there can be nothing more inopportune than to press a Resolution of -

this kind at the present momeént. - I do not agree with my friend the Honour- |
able Mr. Hossain Imam that the British soldier takes away the money. I

think that all the mroney that ‘is given to a British tommy is spent in India,
and the wealth ddes not get out of Indis at all, so that——

Tir HoNouBABLE Mz. P. C. D, CHARI: Even the ‘passage money ?

Tae HoNouraBLE MR. MOHAMMAD YAMIN KHAN: The passage
money may be a different thing, But whatever is given to the British tommy
I think that when he leaves the Indian shores, he goes without a penny in
his pocket, and all the money is spent in India.

: nT#ﬁ : Hb"vOURAm Mﬂ‘HOﬁS’AIN M : ) ':W'l;a.t',’, :ébuimt/' the. health :

insurance and the unemployment insurance that we pay for him ?

..Fup HoNoyraprx Mp. MOHAMMAD YAMIN KHAN: I will deal
with these questions separately. I am now saying that whatever is given
to the British tommy, that is spent here. That is my point.



800 COUNCIL OF STATE. [25Te FEes. 1085,

Tre HoNourasL Kawasa HABIBULLAH or Dacca (Bengal : Nomi-
nafcdg];)n-Oﬂicia,\) : Itis given to him when he leaves. My friend is making
a mistake.

Tee HowouraBLE MrR. MOHAMMAD YAMIN KHAN: The other
point is, if this Resolution had been worded that a substantive share of the
British soldiers’ pay should be borne by England when these soldiers are
stationed in India, I would have wholeheartedly supported it.

THE HONOURABLE RAI BaEADUR Lata MATHURA PRASAD
MEHROTRA : Ballot a Resolution for that.

Tee HoNourasBLE M. MOHAMMAD YAMIN KHAN: My friend
ought not to have asked for a reduction of the British soldiers in India, be-
cause I think it is.a great necessity at the present moment to keep up the
strength of the British soldiers in India for the safety and tranquillity of
India. What we want is not a reduction in the number of soldiers but that
a substantive share of the cost of British suldiers, while they are stationed
in India, should be borne by England, because, after all, the British soldier.
is not a permanent soldier of India. He comes like a migratory bird for a
few years. They are stationed in India for a certain period and then they are
taken away. The British soldier comes here not with the idea of serving
India, but with an idea of serving his own country.

TeE HoNOURABLE M=. P. C. D. CHARI: They get training at the ex-
pense of India.

Tae HoNouraBre Mr. MOHAMMAD YAMIN KHAN: I want that
the British soldiers, when they come to serve India, must feel that they are
Indian soldiers. They should feel that they remain here for the safety and
prosperity of India and they must be loyal to India. We find that this ides
is engendered in the minds of many of the civilians and other officers who
spend a large portion of their life in this country. They become attached
to India. They begin to think of India as their second home. They would
much rather prefer to settle down in India and not go back to England if
the rules permitted. In the same way, I want the British soldier to get those
feelings. Unless and until the British soldier gets those feelings, & share of
the British army which is stationed in India should be borng, by England,
because, after all, they are British soldiers, and the case is very well met by
our saying that we should not spend more than what we can afford. It is not
reduction in number, but reduction in the expenditure per head that we want.
Sir, that would have met with some kind of support, but the present Reso-
lution cannot find that support.

TaE HoNouraBLE THE PRESIDENT : Your time is up.

Toe HoNouraBLE MR. MOHAMMAD YAMIN KHAN: One minute

Sir. One remark which has been made by one of my friends here I do not

with. My friend Mr. Hossain Imam said that at present the recruiting
ground is only the North-West Frontier Province —

Tue HoNouraBLE MR, HOSSAIN IMAM : I said “ the north-west oor-
ner of India .
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Tae HoNouraBLE Mr. MOHAMMAD YAMIN KHAN: A corner in
the north-west of India. Bir, I do not agree with my Honourable friend.
There are regiments from other places too. They are recruited all over India.
I am proud to say that during the war, it was my district in the United Pro-
vinoes that supplied the highest number of recruits. We won a shield for
recruitment in the Meerut district. We have got a large number of troops in
the United Provinces. In the Central Provinces, Sir, as you are aware, the
Mahrattas are being recruited, and I would ask His Excellency not to be
influenced by these remarks in any manner but to recruit the people who are
best fitted for the military, and only those classes of whom India can be proud.
We do not want men who might bring discredit to India. I think that this
Resolution is inopportune. It would have been better if the Honourable
mover had asked for a substantive reduction in India’s share of the cost.

Tree HoxNouraBLE Sik PHIROZE SETHNA (Bombay : Non-Muham-
madan) : Mr. President, I could not have seen my way to support the Reso-
lution as it was originally worded, nor the amendment of my friend the Honour-
able Mr. Hossain Imam. But I wholeheartedly support the Resolution as
modified and as it has now been put before the House, namely, that the number
of British troops might be substantially reduced. Mr. President, the British
troops in India, we are told are for the purpose of external defence and internal
seourity and also for, what is not equally well admitted, for imperial pur-
poses. 60,000 is the number which the original Resolution mentioned as the
strength of the British Army in India but if I remember aright, His Excellency
the Commander-in-Chief, some time back gave the number as somewhere
between 55,000 and 60,000. What exactly it is today, I am sure when he
rises to address us he will let us know. But it will be better still if His
Exoellenoy can be persuaded to inform us what has been the rate of decrease
in the number of British troops in India during the last 10 years, which
would give us an index as to what to expect for the future. Dominion
status is the goal of India. As we all know, we can not expect dominion
status so long as defence is not in our hands. It is for that reason ,that
we are aspiring to have defence in our hands at as early a date as possible.
His Excellency this morning gave the cost of the British soldier in India at
Rs. 850 per annum and of the Indian soldier as Rs. 285. That is a ratio
of 1 to 3. My recollection is that some years ago figures were given which
showed that the Indian soldier cost only one-fourth of what the British
soldier cost. It may be therefore that some items of expenditure, such as
those which were referred to by the Honourable Mr. Hossain Imam, have
been left out in the calculations to which His Excellency referred this morn-
ing, as, for example, the cost of transport backwards and forwards, extra

pay, etc.

Now, S8ir, a referonce was made to the different military committees
that were appointed at different times. I happened to be a member of the
Skeen Committee. The members were all Indians with the exception of two,
the late Sir Andrew Skeen and Sir Ernest Burdon, and our very efficient
Secretary Colonel Lumby. S8ir Andrew Skeen was undoubtedly a great
Englishman and a great soldier, and every member who was his colleague
in the Skeen Committee regrets his premature death a week ago. He lived
respected and died regretted. Sir Andrew Skeen and Mr. Burdon (as he then
was) held out two bogeys to the Indian members, The first was that the
speed of Indianisation of the army could not be accelerated beyond the rate
at which it was then carried on, and the second was in regard to restrioting the
military servioes to what they called the martial classes alone. The Indian

B2
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members. could .not, enderse their views. I am glad to.say that in the end we
were able to convert.our British .colleagues. to.our.view .for, as the House will’
remember, we were able:to preient an. unanimous.repart.to Gdvernment.
It is a. matter of regret to.the members of that: Committee and the country:
that ite recommendations, which were made more than eight. years ago, were.
not, given. effect to. Had effect; been given to them, by now Indianisation
wonld:have proceeded much faster and there would not: have been that dis-.
content on this question as. certainly: existe. The matter. was again taken.
up._in.the Defence Sub-Committes. of the first: Round :Table Conference, over:
whigh the present Colonial Secretary Mr, J. H; Thomas presided.. Me. Thomas'
agked us to postpone furthier discussion because Government: were: appointing:
another Committee. That' Committee was presided over by our present
Commandoar-in-Chief, His Excellency Field Marshal Sir Phil p Chetwode.
All questions were to be referred to that Committee, but it was later a matter
of very keen disappointment to_ the members of subsequent. Round Table,.
Conferences that the main question, namely, the rate at. which Indians were.
to be trained for officers’ rank was deliberately fixed by Government, as His.,
Excellency then informed the Committee, in spite of the, assurance that M. .
Thomas had given us that it would be open to the Committee to discuss. all
matters in whatever manner they decided to do so.. I believe that the number
fixed by Government, as conveyed through His Excellency, was 60 per annum,,
That as I say was a matter of keen disappointment to the, members of the..
Round Table Conferznces as also to the Indian public. Another fact which,.
nobody knew then was bhrought out by Sir Tej Babadur Sapru and the late,
Sir Muhammad Shafi. It is well known that Members of the Executive Counail :
even after they retire from the Council are pledged to secrecy in regard to
everything that happened during their tenure of office. Both these gentle-
men were in a great fix, because they wanted to inform .the Defence Com-.
mittee as to what had actually happened during Lord Reading’s administra-
tion in regard to Indianisation of the army. They therefore approached the .
higher authorities and with their permission gave us facts and figures. which
were a revelation to us. As the Honourable Raja Ghazanfar Ali Khan has .
informed the House, not even the Skzen Committeg was informed that the
Government of India had considered the question in the time.of Lord Read-
ing when the late Lord Rawlinson was the Commander-in-Chief. Lord Raw-
linson prepared a scheme according to which the whole Indian army could be .
Indianised in the space of 42 years. The Indian Members of the Council would .
not accept that figyre, They asked Lord Rawlinson to.reconsider, and after.
mature consideration he submitted a report according to which the Indian.
army could be fully Indianised within the space of 30 years.. Have condi-
tions in India changed so greatly since the days of Lord Reading and of. the .
late Lord Rawlinson that 30 years aro not now regarded as a possibility ?
The Skeen Committez made recommendations according to which in the
space of 23 ycars half the total oadre of officers could be Indianised and in °
another 25 years every offiser in the Inlian Army could be an Indian. But
that.as I say was knocked on the head and ns effect given to their recommenda-
tions. At the rate wa are progressing, we want. His. Exeellenoy to inform 'us
if he thinks that even 50 years from today.the Indian Army, offivers and men;
will.be fully Indianised ? . We shall feel gratefal:to-him if he ddes answer that
question,. ‘ '

These are some of the facts relating to 'these, mpeptiye_‘com,xnitt%eg N
I do not think the Indian publit is at alt'satisfied at; thié rate oF Progresy t wa
has bean-made so for as Endisnising the grmy 1§ obhgerted.  We guité realise
that circumstanced as we are at'the thoment, the presenve of the British Army
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is necessary. It is also necessary, however, as I believe His Excellency has
himself admitted before now, that its stremgth should be gradually reduced.
T therefore respeotfully appeal to him to let us know at what rate it has de-
oreased in the Fast 10 years and at what rate he expects it will decrease in the
next 10 years, and also His Excellency’s opinion as to when he thinks the
whole army will be completely Indianised ?

Tue HoNouraBLE M. V. V. KALIKAR (Central Provinces : General) :
8ir, I think there is little left for me to sey after the case has been so ably
handled by the Honourhble Raja Ghazanfar Ali Khen. I em induced to take
part in this debate on account of certain remerks made by my Honourable
friend Mr. Yamin Khan. He raised the constitutional point that we
should not demand a decrease in the number of British soldiers when the
constitution /jg 'in the melting pot. I am sorry 1 have to differ from him.
We on this side of the House think that it is our duty to tell the British Gov-
ernment and British statesmen in unequivocal terms that we Indians, amongst
whom they have raised very strong hopes about the defence of Indie, do
realise our position and do esrnestly think thet it is our concern to manage
the defence of India. This fact, Sir, has been admitted not only by British
experts—] mean military experts,—not only by British statesmen, but we
find reference to this fact in the Joint Parliamentary Committee’s Report.
If we have to manage dominion status, if we have to manage our own affairs
and if we have to look after the defence of India, the army must be Indianised
as soon as possible and the highest authorities in England must know what
the desire of Indiens is. Therefore, Sir, I think this is the most eppropriate
occasion on which we could give vent to our desire. My Honourable friend
Mr. Yemin Khan has referred to the period before 1806. I wish he had con-
sidered twice before making these remarks about the conditions obtaining in
that period. I think further, Sir, thet he has done great injustice to the
Britishers in India in making those remarks. After British rule of over 150
years in India if—

Toe HoNoUBRABLE Mr. MOHAMMAD YAMIN KHAN: Where was
450 years *

THE HoNoURABLE MR. V. V. KALIKAR : I snid 150 years. If after
a period of over 150 years of British rule in India we are not in a position
to think that peace and tranquillity will exist in India, then certeinly we are
doing injustice to the Britishers. I am very glad and I am very proud to
hear from the lips of my Honourable friend that the Indian soldier has proved
the test of fidelity during the last war, that the Indian soldier was found quite
equal in bravery, in gallantry and other things with British soldiers, and still,
Bir, I am really surprised to find that he is against this proposition to reduce
the strength of the British Army in India. He agrees with my friend Mr.
Mehrotra that the financial condition of India is such thet India cannot afford
to maintain such a largo army at such a heavy cost.

Tur HoNourasLe Mi. MOHAMMAD YAMIN KHAN: Not e heavy
army, but a heavily paid army.

Tiie HoNourABLE Mr. V. V. KALIKAR : If you sgree with that pro-
position, the natural conclusion is that you have to #gree to the proposition
sponsored by my friend Mr. Mehrotra about reducing the strength of the
army. I am with you on the point that the efficienvy ef the army should
fiot be impaired. ‘gdt ‘a8 ‘my frieid has admitted that the efficiency of the
Indian soldier has been ‘tested Tully and fourid qtfite satisfactory, I ses no
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ground for the view that he holds that the strength should not be reduced.
Sir, Indian soldiers are recruited, as we were ig%ormed, from certain parts
of India, especially from the north-west part. My Honourable friend Raja
Ghazanfar Ali Khan told us that in the district from which he comes—the
Jhelum district—55 per cent. of the male population are disbanded soldiers.
If that information is correct—and I think it is perfectly correct—I see no
ground to say that we will not find the necessary efficient element for recruit-
ment in the Indian Army. If that is the position, then it is for the British
‘authorities to take into consideration the claims of Indians to increase their
number in the Indian Army and to train them in the art of management of
the defence of India and further to give employment to some of those martial
"classes, so that they may also take a proper share in the art of defence of
India. I therefore, Sir, heartily support the Resolution moved by my Honour-
able friend Mr. Mehrotra.

His ExoeLrLeNcy THE COMMANDER-IN-CHIEF : Sir, I confess that
I am a little b't disappointed in some ways that two amendments to the
original Resolution were withdrawn. I was naturally very anxious to hear
what the Honourable mover had to say and how he proposed to justify the
original enormous demand for reduction he put down on the Order Paper.
I was equally intrigued to know why my friends Mr. Hossain Iman and Raja
Ghazanfar Ali Khan had chosen to modify the original proposal so very greatly
in their amendments and I am still left guessing unless the reason is because
of a remark which fell from Sir Phiroze Sethna that he had told them that
possibly it was rather ridiculous to put such a very fierce figure before the
House.

Before I go to my muin argument, I will answer one or two points put
by various speakers. The Honourable mover reiterated, and so did other
speakers, the gallantry of the Indian troops and how they had proved them-
selves in many wars, and notably in the last one. I really cannot see why
anyone in this House should take the trouble to reiterate that statement.
It is a statement which we, British, most fully subscribe to in all seriousness.
The gallantry of the Indian troops is without question and the relations
between them and their British comrades are those of mutual respect and
mutual admiration and understanding. But as regards the argument for
further Indianisation, it is not quite so strong as some Honourable Members
scem to think, because one has to remind them that when they performed
these acts of gallantry, which they have on so many occasions, they have
been led by British officers and in most cases the now accepted proportion of
British to Indian troops has actually been the proportion when those battles
took place in which they behaved so well. Another point of the Honourable
mover which I must question is the way in which he brought out that old
argument of comparing India with the other Dominions. It is an argument
that I never can see the force of at all. There is no other Dominion in the
British Empire that is exposed to either the internal or the external dangers
to which the Indian Empire is. He also instanced the enormous cost that
the Indian nation are put to on account of their army and he quoted at great
length from that little pamphlet that we issued last session, and in turn I will

uote & few figures from it as to the comparative cost of the Dominions and
ﬁdia of their defence :

4 "Theineidence of the defence expenditure in India is Rs. 1-8.0 per head of the %opm..
tion. In England it is Ras. 30, in the Dominions between Ra, 3.8-Q and:Rs, 8; in France
Ra, 29 ; in the United States of Amerioa Rs. 18-8.0 and in Japan Ra, 6,8-0 ',
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The Honourable mover also touched upon a question which Ido not
propose to enter into at all and that was the question as to why we cannot
employ the strength of the air more than we do in comparison with ground
troops. That is a very highly technical question which it would not befit
me at all to enter into any discussion on here. It is even now under discussion
every day. I would only say one thing to the Honourable Member. If he
considers we should so largely increase the proportion of our air forces to that
of our ground forces, why should we be the only nation to do it? Other
nations still retain practically the sume or more ground troops than they did
before the war and they are in much graver danger of war, many of them, than
we are.

The Honourable Mr. Hossain Imam again raised the old bogey that the
strength of the army in India, the purposes for which it is kept and the scale
of equipmont is dictated by His Mijosty’s Government, and especially by the
Committee of Imperial Dafence and the War Office. I do beg him to believe
my reiterated denial of that statement. I have, not once or twice but man
times during my tenure of the office of Commandor-in-Chief, refused to as
India to spend money on equipment whioh I did not consider was absolutely
necessary for the purposes of India itself. Naturally His Majesty’s Govern-
ment take the advice of the Imperial Dofence Committec because it is the
highest technical committee in the Empire and advises on all parts of that
Empire, but the Committee or the War Office do not dictate to us.

Now, I must say I still would like to know why those amendments were
withdrawn ? Was it because the Honourable Mr. Hossain Imam thought
that the sweet reasonableness of a lecss demand would appeal to the most
Die-hard member of the British Government or the present Satanic Govern-
ment in India, or what was the motive ?

The Honourable mover is a whole-hogger, I am afraid. He would like
us to say : ‘ Split the army in two, remove the backbone from the army and
it will function somehow. At least it is not my business to run the army and
someone will have to make 1t do without a backbone. Let us destroy the
proportion of British troops to Indian which has functioned so extraordinarily
well for so many years past and has stood the test of time and war. Let us
destroy that. Let us destroy it long before any efficient substitute is ready
to take its place ’.

THE HoNOURABLE Rasa GHAZANFAR ALI KHAN: On a point of
wrder, Sir. Is the Honourable Member entitled to discuss a Resolution or
amendment which has not been moved or is the discussion to be confined only
to the wording of the Resolution which is before the House ?

‘THR HoNOURABLE THE PRESIDENT : He is entitled to refer to amend-
‘ments which have been withdrawn in the Council Chamber.

His Exosirexcy THE COMMANDER-IN-CHIEF: He would say to
himself : ‘‘ Never mind what the administrative impoasibilities or diffioulties
.are. It has always been a good stick to beat the Government with and let us
Jbeat them with it again’’. I cannot believe that in a Resolution so drastic
.88 he intended to move at first there was any thought of the safety, honour
.and welfare of this country. It is merely the stick which is always a popular
.atick to beat the Government with. ‘

But I must say that the person who I have been most surprised at among
those who have spoken this morning is my Honourable friend, Raja Ghazanfar
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Ali Khan. Why do I find him of all pegple in this galéré. - He comes from a
part of the country where we get most of gur goldiers from, from among ﬁe
gghting races. And those people know only too well—and he knows only
too well—how splendidly that proportion has succeeded and been found useful
in old days and np to the very last in the Great War. ‘Why does he try to
induce me to recommend to the Government to reduce that proportion ?
.When he knows how dangerous it is to tamper suddenly with the composition
of an army.

Now, Sir, naturally if it is the wish of the Opposition the opinions that
have been put forward in this debate will be forwarded to the Government
and, if they wish so, to His Majesty’s Government at home, but I would remind
the House that the form in which the Resolution was put, that is to sa{,
recommending to the Governor General in Council that he would substantially
reduce the proportion of British troops in India, cannot be accepted because.
it is not possible for His Excellency the Governor General to take such action.
His Excellency the Governor General may recommend to His Majesty's Govern-
ment that such a thing may take place, but I would remind the House that
the proportion of British troops to Indian troops has only very recently indeed
been laid down by His Majesty’s Government and approved by the Govern-
ment of India. It has been discussed repeatedly and on many committees
reforred to in this debate and the proportion now is the result first of all of the
recommendation of the Sarvices Committee of the Round Table Conference,
who recommonded that an expert inquiry should be held. That expert inquiry
was held. The result of that expert inquiry was sent home and considered
most carefully by the Committee of Imperial Defence who made their recor-
mendations to His Majesty’s Government who sent them out for the views of
the Government of India. Both Governments agreed upon them and that
fixed the proportion of British to Indian troops in India during the transition
perIi:d between what exists now and the further Indianisation of the army
in India.

TEe HoNouraBLE Rar Bamapuvr Lara MATHURA PRASAD:
MEHROTRA : What is that ratio ?

His ExoeLLENxoy THE COMMANDER-IN-CHIEF : The ratio is 3 to 1
in brigades when we go to war. ‘

Tae HoNouraBrE Sik PHIROZE SETHNA: And for what fixed
period ? '

His ExcerueNncy THE COMMANDER-IN.CHIEF : There is no fixed
period. No pariod has been fixed .or can be fixed. -Surely, the Honourable
Bir Phirozo S:thna would not like any man who has the burden of the defenve
of India on his shouldars as I have, to say definitely that an experiment of such
magnitude and importance and one might say danger of going wrong as
Indianisstion could possibly be carried cut in a fixed period. - . B

Tae HoNousasru Sie PHIROZE SETHNA: That puts an end to,
Indianisation | Co ’ :

Hrs ExcerLieNcy THE COMMANDER-IN-CHIEF : I deny absolutely:
that it does anything of .the sart. . On the cantrary, during my period of
office I have inoteased: Indianigation from eight units te 15 as the Houneurable:

Member kncwa very well and I have said more than once from my place im
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this Houge that. when theee young men, the;officers.who have now been drafted
into the Indian Army, have had 14 years’ service and are company commanders,
_then will be the time to see whether we can jncrease the speed of Indianisation
because by that time they will have proved themgelves or not. How can we
‘prove & young man when he has only had seven or ejght years’ service and
_say k;e is fit to take charge of men and teach them in peace and lead them in
war ?

1 am sure the House will not accuse me of not having the fullest sympathy
in this matter. I have always said that it is 1 believe the right line to go on
that the army in India should be gradually Indianised. (Applause.) 1 have
always said it and I repeat it again. And 1 have always said the army tudget
as I found it when I first took over my office was too high and I would remind
the House that just after the war the army budget was Rs. 60 crores, that
it was Rs. 55 crores when I took it over, and I have reduced it by Rs. 9 crores
in my short four years period of office. 1 have actually doubled the rate of
Indianisation. I do not honestly think, Sir, that anybody can accuse me
of not doing my best to fulfil the aspirations of Indians.

Tae HoNouraBLE Mgr. P. C. D. CHARI: May I ask one question ?
In what proportion were the Indian army sent to the war %
The proportion of Indian troops to British ranks ?

His ExceLpENoYy THE COMMANDER-IN-CHIEF : 1 could not possibly
tell you off-hand. You mean, how many Indian troops fought in the war
and how many British ?

THE HoNoURABLE M. P. C. D. CHARI : The propertion in which they
were sent to the field—the proportion in which they fought ?

His ExcoeLLENcY THE COMMANDER-IN-CHIEF : The exact propor-
tion ? I think whenever it was possible a brigade of troops consisted of ome
battalion of British and three of Indians, and it always has been.

Honourable Members have referred again to the possible reduction in
the oost of defence in India to the pre-war figure. I really hardly think it
worth while countering that argument. You might just as well say that the
British Army in England which now consists of less men than it did in 1914
should cost the same. It actually cost £29 million before the war which.
included the Air Force of that day, and it now costs over £40 millions and I
believe it is going to be £42 millions this year, or something like that. How
then is it possible to go back to the pre-war figure of Rs. 29 orores for the
Indian Army ? You might just as well say that you should pay the same for:
your own clothes or your own household expenses. It was also mentioned
during the debate—I think by the Honourable Sir Phiroze Sethna—that he
thought that the cost of an Indian soldier was considerably less than the
Rs. 280 that we quoted this morning.

Tue HovoumaprLe Sik PHIROZE SETHNA : I said my recollection
was that the cost of an Indian soldier to that of a British soldier was 1 to 4.
That the British soldier cost some years ago Rs. 1,000 or more, and not Rs. 850.
If he costs less today there must be some reason for the figure you gave this-.
morning.

1 pr.M,

His Exopiigycy THE COMMANDER-IN-CHIEF: I thought the
Horioumble Member snggested that in provious times the Indian soldier cost

less than he does now.
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i
‘Ter Honourasrk Bis PHEROZE SETHNA : I did not say so,

His ExorLiENcY THE COMMANDER-IN-CHIEF: I beg the Honour-
-able Member’s pardon. 1 have really nothing more to say. I have exhausted
all my arguments. It is not in the power of the Government of India to
‘recommend to His Majesty’s Government that either the rate of Indianisa-
tion should be increased or the proportion of British troops to Indian troops
dn India be reduced within such a very short time after so important and
‘momentous & decision was come to by both the Goyernments.

TaE HoNOUBABLE MR. HOSSAIN IMAM : May we ask His Excellency
whether the Report of the Expert Committee over which he presided will be
made available to Members of the Legislature ?

His ExceLLeyoy THE COMMANDER-IN-CHIEF: No. It will not,
any more than the report, which the Honourable Member quoted, of the
so-called Rawlinson Committee will be made public. It is a very confidential
«document, and so was the Rawlinson Committee Report, and the Rawlinson
-Committee Report was not made public by a request of the Indian members
themselves who pressed it should not be.

THE HoNOoURABLE Sik PHIROZE SETHNA : The Indian members did
‘not say so at the first Round Table Conference. They were Sir Tej Bahadur
SBapru and the late Sir Muhammad Shafi. They wanted to make it puklic
and they have succeeded in doing so.

His ExceLLENcY THE COMMANDER-IN-CHIEF: All I can say is
8ir, that—I forget whether it was in the covoring letter or whatever it was
“which forwarded the report to the Government—the members declared that
they considered that it should never—I remember the word * never ”—be
-made public. Perhaps the Honourable Member is referring to the Shea Com-
mittee ?

(The Honourable Mr. P. N. Sapru then rose in his place.)

Tax HoXouraBLE THE PRESIDENT : The question has been thoroughly
‘threshed out. Do you think it necessary to speak after His Excellency the
Commander-in-Chief ?

THE HoNouraBrLr Mr. P. N. SAPRU (United Provinces Southern :
Non-Muhammadan) : I will take only about five minutes, Sir. I will not
take more than five minutes. The Honourable Mr. Yamin Khan has given
us the history of the great services which he has rendered to the cause of
Indianisation in this country! I think we should vote a vote of gratitude for
all those services and also his reading of Indian History between 1707 and
1808! He forgot one thing, and that was that the ratio of British troops to
Indian troops during this period, that is, between 1707 and 1808, was 5 to 1.
1f I wanted to know what fndia.n History was, I would ge to an earlier period,
the glorious period of the Moghul Empire, not the period of the decay of the
Moghul Empire, a decay to which the East India Company also contributed
a very great deal. I suppose he is also grateful to the East India Company
for what they did during that period ¥ Coming now from Mr. Yamin Khan
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-to the Resolution itself, I should like just to emphasise one point, and that is,
that before the Mutiny, the ratio of British troops to Indian troops was 5 to 1.
The present ratio was fixed in 1859. The Commission of 1859 and the Com-
‘mission of 1879 considered this question and the present ratio was fixed after
the Mutiny. The main reason for that ratio—and I put it in the most direct
manner possible—is political and not merely military. The policy is based
upon a distrust of Indian capacity, Indian loyalty and Indian patriotism,
and that is really what we object to. Therefore, Sir, at the first Round Table
Conference, the Indian delegates were very emphatic that there should be a
reduction of British trodps. What was theresult ? The Defence Sub-Commit-
tee recognised the great importance attached by Indian thought to the reduc-
tion of the number of British troops in India to the lowest possible figure and
-considered that the question should form the subject of early expert investi-
gation. Now, Sir, the matter has been investigated, but on that Expert
Committee, Indians were not appointed. I believe you could have got some
Indians from Indian States who have had experience of army administra-
tion to serve on this Committee. We know nothing about this Committee.
The proceedings were confidential. The report of this Committe is confi-
dential. But we know this, that the British delegates at the conference
Tecognised the great importance which Indian thought attaches to the reduc-
tion of British troops. We also know this, that the Defence Sub-Committee
recognised that with the development of a new political structure in India,
the defence of India must to an inoreasing extent be the concern of the Indian
people, and not of the British Government alone. We want therefore
to know whether you have observed in letter and in spirit the recommenda-
tion of a Conference Sub-Committee to which you were paities, and whether
you have given effect to these recommendations or not ? If you have not
given effect to these recommendations, then we are entitled to say that we are
not satisfied with what you have done ; we were not parties to the decisions
arrived at, and that we will go on pressing our demand for the substantial re-
-duction of British troops, at a very early date.

Sir, as I have given you an undertaking that I will not speak for more than
Hive minutes, I shall not say more. I should have liked to say much more on
this subject, because I think one could show that it is possible to have a planned
offort at Indianisation. Major Attlee and the Labour Delegation have said
that you can Indianise the Indian Army in 30 years. It is their definite
‘suggestion in their memorandum. Modern countries have shown what plan-
ning is capable of. You can change the whole face of a country by planned
effort. Modern countries have shown that you can do that. It is no use
saying that you cannot have planned effort. Well, you are moving at such
a snail’s pace that we cannot be satisfied with it. Sir, the country is hunger-
ing after freedom. It camnot wait till eternity for freedom. Therefore I
want to say with all the emphasis of which I am capable that there ought to
'be a change of policy in this respect. As I wish to stick to my promise, I re-
.sume my seat.

TrE HoNOURABLE RA1 BAHADUR Lara MATHURA PRASAD MEHRO-
"TRA : I have listened to the reply of His Excellency the Commander-in-Chief
with all the attention that it deserved. I am very thankful that he was very
mederate in his reply. His Excellency was much worried as to why the Reso-
Jution was altered and moved in another shape in the House today. I may in-
form His Excellency that when I came here and had a talk with different groups
I found that the Resolution would be more acceptable to them if it was worded
a8 it was eventually moved. It was for that reasou that the Resolution was
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moved in an amended form. Personally I'am of opinion 'that this large reduc-
tion can be made, and I pointedly referred in my speech to the fact that durin
the Great War less than 15,000 British troops were left in India. I asked His.
‘Excellency whether that had .involved taking a risk, and, if so, why the Goy-
ernment took that step and reduced the strength of British troops from 60,000
to less than 165,000 ?  And, Sir, at that time we were facing dangers from
all sides, while today every nation is sick of war and is seeking to establish
peace permanently. Therefore, since the dangzer is soqmuch less now I cannot
‘see why the British Army in India cannot be substantially reduced ¢ There
‘is a further reason, as I said in my speech, that then we had no flezt of aero-

lanes here which we have today—102 in all. These do greatly help on the:

rontiers. If there is any danger to India it is on the frontiers. Besides that,
we have now formed a navy and therefore we are also secured on that side.
Considering all these developments, I think if it was possible to carry on with
15,000 men at that time it must surely be possible to carry on with 30,000 at the-
present time.

Then I am glad to hear from His Excellency that the proportion of Indian:
1o British troops has now been changed from 2 to 1 to 3 to 1. I quite appre--
oiate the change which he has announced, butI would urge with all the em-
phasis I can command, that it is not quite sufficient. When the ratio before-
the Mutiny was 1 to 5 why should it not be the same today after a sound train-
ing of about 75 years ? 1t is no credit to British training to say that that ratio
oannot be attained after so long a period of training and after so many trials in
different wars outside India. Therefore I would request that if His Excellenoy
is pleased to recommend to His Majesty’s Government that the ratio should
now be 5 to 1 instead of 3 to 1, we on this side of the House will be satisfied
with the progress of Indianisation and would like to withdraw the Resolution.

His ExceLLENCY THE COMMANDER-1N-CHIEF : Sir, I am afraid I can-
not accept the proposal of the Honourable mover. 1 would point out again
that not one single argument has been used today that was not in every way
and every time before the three Committees who decided on the proportion
of British to Indian troops in this country. They were before the Select Com-
mittee, they were before the Expert Committee, they were before the Imperial
Defence Committee and the Garran Tribunal and before both Governments,
and no new argument has been produced today that will in any way alter
their opinion, I feel quite sure.

There is only one other point I would like to allude to and that was the
Honourable mover’s suggestion that because during the war we left only 15,000
British troops here that is an argument for taking the same risk again. I do-
not deny that we took a very grave risk in doing so. We had no idea at the
time what would happen, but we had our backs against the wall and we were
fighting for our lives, and we trusted at the time, as we had always trusted
before, in the loyalty of India, and she did not fail.

A

Tue Howourasre TRE PRESIDENT : Resolution moved :

+* This Council recommends to the Governor General in ﬂouneil 1o sreduce substan.
tially the strength of British soldiers in 1ndia’’, :

_The Question is : it

“That this Resolution be adopted,
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The Council divided :

AYES--15;
Bargs, The Honourable Srijut- Heramba - | Kidwai, The:Honourable Shaikh Mushir.
Pro: Hosain.

A'harj, he Hononrable Mr. P. C. D.

Devadoss, The Honourable Sir-David.
'(}bﬂzmhr Ali Khan, The Honourable Ménon, The Honourable Diwan Bahadur
Raga. Sir Remunni.
Halim, The Honourable Khen Bahedur .| Mitha, .The Honourable Sir Sulemen..
Hatiz Muhammad. Cassim Haji. .
‘Hassain Imam, The Honourable Mr. Naidu, 'The Honourable Mr. Y.
Kalikar, The Honourable Mr. V., V. ; Ranganayakalu.
Khaparde, The Honourable Mr. C. 8. ! Sapru, The Honourable Mr. P, N.
' ‘ Sethna, The Hornourable Sir Phir.ze.

Meéhrotra, 'I'he Honourable Rai Bahadur
Lala Mathura Prasad.

NOES-~-26.

Charanjit Singh, The Honourable Raja. Muhammad Hussain, The Hopougable
Choetty, The Honourabla Diwan Baha- Khan Bahadur Mian Ali Baksh. ‘
dur G. Narayanaswami. Noon, The Honourable Nawah Malik Sir
Choksy, The Honourable Khan Bahadur Mohammad Hayat Khan.
Dr. Sir Nasarvanji. Padshah Sahib Bahadur, The Honour-
Qommander-in-i hief, His Exedllency the, ‘ablo’ Saiyed Mohamed.
Ghosal, The Honourable -Me. Jyotsna- Pandit, The Honourable Sardar Shri
nath. v Jagannath Maharaj.
.Gladstone, The Honourable Mr. 8. D. Philijs, The Honourable Mr. C. L.
@lass, The Honourable Mr. J. B | TRussell, The Honourable 8ir Guthrie.

Glanoy, The Honourable Sir: Bertrami. Bpenve, The Honowrable Mr. G. H.
Habibullah of Dac¢a, The Houourable Stewart, The Honourable Mr. I'. W.

Nawab Khwaja. Stewart, The Honourable Mr, T. A.
Hafeoz, The Honourable Kha.n Bahadur Tallent-s, The Hononrable Mr. P. C.
Syed Abdul. Ugra, 'The Hononrable Rai Sahib Pandit’
Hallett, The Honourable Mrl M. G. Gokarin Nath.
Johnson, The Ilonourable Mr. J. N. G. Yamin Khan, The Honourable Mr,
Miller, The Honourable Mr. E. . Mohkammad.

Mitchell, The Honourable Mr. D. G.

'The Motion was negatived.
The Cyuncil then adjourned for Lunch till Half Past Two of the Clock.

. ;fhe Council renssvmbled after Lunch at Half Past Two of the Clock, the

Honourable the President in the Chair.

RE3OLUTION RE GOVERNMENT OF INDIA AND STATE RAILWAY -
PRESSES.

Tug, HovouvrasLe Mr.. MAERMOOD SUHRAWARDY (West Bengal:
Mghammdaa): Sir, I bag t> mows the following Rasolation which stands

in my namse::

“That this Council recommends to the Governor General in Council that a mixed -

ocommittee .of .offisials and non-officisls be appointed to-enquire into the working of the
Gavernment of India Presses:and State Railway Preseos with apecial refereate to :

($) the. amount:end nature of work dome:
(11)- the working donditions prevailing in these premses ;
(i$¢) leave, holideys,. pay ‘and pensions granted .to ‘the ‘workers; and
(3v) how far thp pr;ntmg‘ﬁ; schinery. introduoed; in the presess during-'the: last 15

years haa effected .the workers jn regard to the number.employed and their
earnings ',
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Sir, the proper treatment of labour in industry has been one of the most-
serious concerns of all Governments. The Government of India have been giv-
ing some thought to this important matter, as would appear frem seme of the-
recent legislation piloted by them though the Legislatures with a view to make
the lot of our ill-paid and ill-treated workers a little better, a little more bear-
able. Like all progressive Governments they have also been, for some time-
now, giving more attention to the observance of factory laws with a view to
improving the conditions of working in the factories and provide other
necessary amenities calculated to keep the fund of human energy and
efficiency materially unimpaired.

Unfortunately, however, this alertness of the Government for securing
humane conditions of work and fair treatment to labour often seems to suffer-
& peculiar change when it comes to the question of securing similar amenities
to those who work directly under the Government. The cases of the workers.
of the Government of India Presses and State Railway Presses at Calcutta
may be cited as instances in point.

Sir, T was originally thinking of bringing the matter of the Government
of India Presses only for discussion. But on subsequent thought I decided to
include the matter of the State Railway presses also. Workers of both the

s have a long list of grievances—though of quite a different nature.
ms;ear the grievances of the workers of the gtatn Railway Presses were dis-
cussed in the Assembly and the Honourable the Railway Member was kind
enough to agree to enquire into the matter ; and an official enquiry committee
was set up to conduct an enquiry . But unfortunately the unfortunate workers
were not allowed by the Agent of the East Indian Railway to represent their
case before the Committee through the representatives of their own choice.
They made several representations signed by almost all the workers that the
secretary of their union—a registered body under the Trades Union Acts,
assisted by some of the workers themselves, be permitted to explain their case
to the Committee. This prayer was made not in the spirit of opposition but
as was pointed out in those petitions that as the secretary made a special
study of questions affecting them and as thoy are complicated ones he may
be permitted to explain their case and it was also pointed out that if the gentle--
man in question was not allowed as a secretary of any union then he might be
permitted to appear as an advocate which he is,—but this humble prayer was
refused. And even when Mr. B. C. Mitra, an ex-M. L. A., who tock up their
cause in the Assembly and at whose instance the enquiry was instituted, went
to represent their case to the Agent at the request of my Honourable friend
Sir Guthrie Russell, he was plainly told by the Agent that the enquiry had
been finished ex-parte and there was no use of his explaining the case. This
is how the enquiry ended. My Honourable friend Sir Guthrie Russell, kind
and considerate as he is, knows everything—except perhaps the important
things—the real grievances of the workers which remained hidden beneath
the white-waghing done by the Agent’s Committee. But my Honourable
friend of the Treasury bench can know them if he cares to do so. The
workers themselves submitted a long memorandum to the Railway Board
cataloguing their grievances. Bir, the Honourable Member in charge of Rail-
ways did promise last year to enquire into the matter—and I hope that the
Honourable Member did mean a real enquiry at that time and not a sham
enquiry,—a white-washing enquiry as has been done by the Agent.

Now, BSir, regarding the Government of India Presses. The Govern-
ment of India own five printing presses, two in Calcutta (the Central and Forms
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Presses) and one each in Delbi, Simla, and Aligarh. The labour employedin
these factories may be designated under two broad categories, viz., (i) salaried.
hands ‘and (if) piece-workers, accordingly as they are paid on the monthly
system or by the piece-rate for the work dene. The total number of workers
in all these printing presses would be about 2,200 of which 1,600 are salaricd:
hands and 600 piece-workers. An invidious distincticn is made between
salaried hands and pieco-workers regarding leave, holidays and s¢m e other
matters and the salaried hunds enjoy better privileges than those enjoyed by
the piece-workers, e.g., piece-workers do not get any wages for the days during’
which the factory remaind closed, for they work on the principle—no work:
no pay. But with salaried hands it i3 different. Then again, the salaried
hands who are permanent superior industrial ones are entitled to get leave on
average pay at the rate of one month’s leave for every complete period of
eleven months duty, whereas the permanent superior piece-workers get leave-
on average pay for 16 or 23 or 31 days aecording to their length of service-
being less than 10 years, or 10 years but less than 15 years, or 15 years and above-
respectively. Besides piece-workers as a rule do not get any casual leave.

Now, 8ir, one important thing which I would like this House to take-
into oonsideration that this distinction between piece-workers and salaried
hands is not based upon any difference of work which each claes performs. The:
same class of workers is placed on the two different wage systems in different.

resses, ¢.g., binders of galcutta are piece-workers whereas they are salaried

ands in Delhi ; then again compositors of Calcutta and Delhi are piece-work-
ers, whereas they are salaried hands at Simla and Aligarh. There are other
such instances. They arc entitled to unjoy the privileges accordingly as they
come under the category of salaried hands ur piece-workers even though they
perform the same nature of work.

8ir, the woes of the press-wurkers, especially those who are paid on the
piece system are not altogether unkown to this House. The question was
raised on several occasions on the floor of this House ; and as early as the 29th
September, 1921 this House accepted the Resolution of my friend, the Honour-
able Mr. Khaparde, for instituting an Enquiry Committec to go into their
grievances and to suggest remedies. But unfortunately the Committee could
not be unanimous in their recommendations and my friend, the Honourable
Mr. Khaparde, who was one of the members of the Committee, had tc qiffer:
from other members in respect of a very important matter, i.e., the abolition
of the piece system.

However, Sir, as was natural the Government accepted the majority
report and hoped that it would remove the gricvances of the press workers.
But, Sir, after the lapse of about 13 years during which the majority recom-
mendations had ample time for experiment, I am, unfortunately, bound to
say that they did not improve the lot of those unfortunate but loyal band of”
workers known a3 ‘‘ piece-workers ”’.  Sir, much could be said for and against.
the piece system ; to me it is an academical question. But to me what is im-
portant is this, the piece workers of the Government Presses are now finding
that in spite of many pious wishes of the authorities, the piece system as ob-
tains in the Government Presses is costing them dearly. Their earnings are.
gradually being decreased. In 1926 the Honourable Mr. Ley informed this
House that the maximum earnings of a Calcutta compositor in 1925-26 was Ra.
122 per month. The Honourable Sir Frank Noyce stated in September, 1933
in the Assembly the said maximum earning had come down to Rs. 82 per
month, Inseveral replies to interpellations.in the Assembly the Honourable
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Meinber in charge of Tndustribs arid Labott'dlso adimitted that’ the  earrings of -
the piece:workery are actually decreasing’(vide intbrpellation in the Assembly
No. 283, datéd the 11th December, 1933 ; No. 720, dated the 21st March, 1930 ;
No. 720, dated the 20th” September, 1933j.

I knew, Sir, that the Honourable Member opposite on the Treasury bench
-will try to put it across that if the outtarn of the piece-workers remained un-
altered their earnings would also remain unaltered. But, Sir, I' may inform
the House, that the peculiar design of the piece sys#tem of work is hedged in
with such fine complications that outiurn seldom indicates oné’s earning capa-
city. One’s outturn -depends upon various factors—and outturn is no indi-
cation of one’s cepacity to produce or his efficiency as a worker. Besides,.
there are some works which are more paying, i.c., they can be done at lesser
time and at the same time their rate is higher. A There are some works which
~cannot be valued and paid foron piece-rate, When a worker is given such work
his wages are calculated on the basis of the hours during which he is engaged .
on it, and for the purpose of such payment each worker has an hour fixed.
-Generally this is fixed on the average of his earnings per hour which he earns
whén put on piecé-work. But as the class rate of a worker when ance fixed,
.incréases biennially it does not genterally represent his actual capacity to earn

hour if put on piece-work. Generally the class raté of a senior hand is
_higher than what he cah:earn when put on piece-work. This was done on:
:the recommendations of the piecé-works committee to ameliorate the condi-
.tioni ' of the senior hands.

‘Now, 8ir, I am inforimed, that the authorities of the press have practi.
-cally ceased to distribute the * paying works®’ to hand compositors who are
piece-workers, but are giving them to the mono-operators and: lino-operators
who are all salaried hands. This is one of the reasons why the earnings are
décreasing. Another reason is that the senior men whose class rate is higher
_are seldom put on * hour work ” and when it is found that the outturn of any
worker ig higher than his ‘ class'rate outturn ” he is put on “ hour work >’ and "
-vice versa.

Sir, there are other things, such as vagaries of section holders, computors,
-checkers, etc., which are responsible for the decrease of earnings of a piece-
worker. It was elaborately discussed by my friend the Honourable Mr.
Khaparde in his dissenting minute of the piece-work committee report ; so
I will not go farther with them any more.

It is therefore necessary, Sir, that there should be an enquiry as to why
‘in spite of the measures recommeénded by thé majority report of the piece-
work committée which were calculated to bring about an improvement both
in the earnings and condition of service of the piece-workers did not have the
desired effect. I think, Sir, that the lot of the poor ‘{)iece-workers‘i_n the press
cannot improve unless the piece system is totally abolished as suggested by'my
Honourable friend Mr. Khaparde. In this connection I may inform the House
that in State Railway Presses the piece system has been abolished since 1930
‘and all the workers there are now being paid on the monthly salary system.
‘The Government of India also has abandoned this system in its presses at
Simla And Aligarh and practically put ‘many of it workers'in the Delhi Press,
_e.g., binders; machinemen, etc., who afé plece-workets in the Calcutta Press,
on tlie salary systém. Why then doeé Gioverniient not ‘abolish this’system'
altogether 'in’ its prosses:? ’ ‘
' Then, Bir, there are other matters which -also' require scrutiny. There.
.are many men even with such length of service as more than 20 years who are
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still working as temporary hands. This practice, as far as I know, was

. condemned by the piece-work committee. And in 1930 Mr. C. T. Letton, the
Controller of Printing and Stationery, informed the said temporary hands
who submitted a petition to the Government :

‘“ The Government are now considering the question of making nearly all the posts
of the press permanent, I made this proposal months ago and the decision should come
Very BOON........ I am certain that all those who can claim a fair amount of service will
have their posts converted to permanent posts before very long *’.

Sir, four years have rolled by since this assurance was given, yet the situa-
tion remains almost the same.

Further about medical leave. Under the leave rules promulgated by the
Government of India for the workers, medical leave is treated as cumulative
and their services are being counted, since the promulgation of the rule in
1928 from the date of appointment for the same purpose. But they have
been now informed after six years of uniform practice, that the authorities
_made a mistake and the length of service should bé counted not from the date
of appointment but from the date of promulgation of the rule, i.e., Septem-
ber, 1928 and so the leave salary which they had drawn for medical leave
taken has now been ordered to be recovered amounted to more than Rs. 500.
8ir, is it justice ¥ Why should the poor workers be deprived of a concession
that they were so long enjoying and why should they be penalised for a mis-
take, if any, committed by the authorities themselves ?

There is another matter. Retrenchment of staff has been effected in most
of the Government Presses on account of paucity of work, yet from the Annual
Report on Government of India Printing for 1929-30 it is found that under
heads ‘‘ Posts and Telegraphs ”’ and * Military Services ”’, a total contract
for an amount of Rs. 12,83,651 was given to outside presses during the year
under review. When the same question was raised some time ago, the Honour-
able Mr. Ley stated on the floor of this House that :

*“The Government Presses were capable of doing the work given to contractors’.

Why then, may I ask the Government, do they give out such huge contracts
to outside presses ¢ 8Sir, it cannot be said the contractor can turn out the
work more cheaply than a Government Press. Sir, the Government has had
;&ﬁ e?xperience with one press, Lal Chand’'s. Why is it committing the same
olly

There is another small matter which I would like to mention. The Cen-
tral Printing Office was established to regulate the distribution of work to the
aforesaid five printing presses. But unfortunately, I am informed, that while
the Calcutta presses are suffering from dearth of work and many workers have
-to be retrenched the press in Zgloﬁhi is having a surfeit of work and many hands
have been recruited and the press almost always has to work overtime. Why
are the Calcutta presses in the bad books of the Government ? Another
thing I would like to mention. Why are the retrenched hands of Calcutta
not provided with jobs in Delhi or Simla ? And why, if given such jobs are
they not given the same pay which they were getting in Calcutta ? Sir, I
understand that some of the retrenched hands of the Calcutta press who have
more than 15 years service were taken on in the Delhi Press on the recom-
mendations of the Calcutta Manager and they were at first re-appointed on
their former salary ; but subsequent:iy;éor reasons unknown they were demoted
to a lower grade of pay. Why was this done %

b
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The accumulated grievances of the Government of India Press employees
expose the shameful indifference and callons unconcern with which they have
been treatzd by the Government. The time has come when a crisis stares
them in the face and the only way they can get out of this mess of bad organi-
sation and shameful mismanagement is by instituting a searching inquiry
into and thorough reorganisation of the whole wretched system.

Sir, with these words I commend my Resolution for the aceeptance of this
House. ¢

THE HonNouraBr MR. G. S. KHAPARDE (Berar Representative) :
Bir, I wish to speak early in the discussion on this Resolution because I had
& similar Resolution which should have been argued a few days ago, but I
fell ill and had to go home. I feel very much obliged to my Honourable
friend Mr. Suhrawardy for his lucid and compact exposition of the grievances
of the printers. It saves me the trouble of giving the previous history of this
whole case. 1 have been connected with it for some time because I first took
it up when we used to sit in Metcalfe House, in 1920, and since then I have
been arguing this question in one shape or another and there was the tempta-
tion that I might stray altogether into wrong paths. He has saved me from
that and I can begin with the argument straight off.

But first I will take a few preliminary points. The first is that in the
papers and in the correspondence these people, the press workers, have been
mentioned as labourers, temporary labourers and labourers employedon
salaries and labourers kept hanging between the two, temporary but with
hopes of permanency. That is how their labour is classified. But the
important point is that though the word ‘‘ labourer ”’ in the English Innguage
does not carry any bad odour about it, in our Indian language * labourer ”
means a man of no education or culture, a man of a lower type. In England
of course you speak of labourers in the scientific field or other branches of
research in the best sense of the word. It has a different connotation al-
together. Here it is not so, and I wish you to understand that these people
who are being spoken of as labourers are really gentlemen : that is to say,
they have a school or college education and do not belong to the labouring
class as we know it here ; they have connections in the learned professions and
are, generally speaking, drawn from that class of people. So, though they
are described as labourers, they have to be looked upon as gentlemen, not
like the ordinary coolie or a water bearer or other humble workers of that
calibre. Having made this distinction, I have to say that, %)eeki.nﬁ from my
long experience in India and also my experience abroad in x}glan , & phrase
which I heard there most aptly deseribes the law of this world. The law of
this world is :

* Unto him who hath more shall be given and from him who hath not shall be taken
away even that which he hath ",

‘When they first started -the press they called people to put sticks, ete.,
together ; labourers came there ; later on they got better men who

3P oould not only put things together and do other things but also
compose and put types together ; these men were taken on and still classed
as labourers. The whole class of compositors is spoken of here as labourers.
When compositors came in, then there came the merchant naturally with
his money and machinery. He had a great deal of money and more had to
be given to him. The way to do it was to purchase his machinery and pay
him. There was a mild craze for machinery and that mild craze has not yet
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gone away but come to stay. The present civilisation is based mostly on
scientific investigations. The craze for machinery being there naturally they
want to get as many things done by machine as possible. There is a limit
to everything in this world. Even the use of machines has got its own limits
and there are points at which machinery fails because after all a machine is
an inanimate thing. Unloss there is a man behind it it does not carry things
further. I suppose in course of time intellect will come by its own. I saw
@& book some time ago pointing out that a great deal is done by machinery.
Unfortunately it is not available now ; I have mislaid it. You take the cost
of a work before machinery was introduced and the present cost. Machinery
is said to save labour. Still if you take the cost of the machine and the
i terest on it you will find that it exceeds what was formerly paid to the
labourers. Human labour is displaced by machinery and yet machinery is
more costly in the end than human labour. However, that is too large a
proposition to be argued on this occasion. I only mentioned it because it is
important to remember how things went on.

In 1920 Sir Thomas Holland wrote a long memorandum and he wanted
to replace many things by machinery. We used to meet in Metcalfe House
then. It was pointed out that the proposal would take the bread out of the
mouths of so many people. He replied *‘ Oh, that is not it ” and this is what
he promised :

‘“That if the terms sanctioned in the Government Resolution of 15th July do not
demonstrate that they would get higher wagos for shorter hours of work, 1 would tear w
the Government Resolution and that T would revise the rates and again revise them until
tho men acknowledge that they are able with these terms to carn a decent living by work-
ing during decent hours .

This was the promise under which this system came in. Woaen it came
in, I pointed out that it would not work, but that did not matter. It went
on and it went on. So the two promises made in introducing this system of
machinery and piece-work were that people would have a decent wage and a
decent living by working decent hours. Has it turned out so ! It has not.
in an enquiry it has been found that originally when there was not much
machinery but only hand labour each of these workers got something like Rs.
122 a month. Now each of these men get something like Rs. 82 a month.
Anyhow Rs. 40 has gone away from the poockets of these poor people and they
do not get on well. If you take the cost of the machinery that has been employed
and if you calculate interest on it, you will find that Government is at present
spending more money by employing machinery than they would have to spend
if they had piece-workers. As a purely economic proposition, the present
system is wrong. However, we can put that aside for the time being, becauge
the argument usually advanced is that scientifio apparatus will cost more
in the beginning but gradually it will get cheapened ; as royalties on the
inventions disappear the thing would become cheaper ; and on that considera~
tion we can tolerate this matter to go on further. But how did it go on ¢
There were various quarrels, numerous discussions and that was going on for
@ long time. Then the matter came up again and the enquiry that we asked
for was granted and I was one of the people put on that committee and there
was Mr. Ascoli and there was a third, Sir Vithaldas Thackersey, who is dead
now. I am about the only living representative of that committee. That
committee came to a decision with which I did not agree and ultimately I
had to write a long note of dissent and that note of dissent also has been
referred to by my Honourable friend Mr. Suhrawardy. All the arguments
are there and so I need not repeat them. Qur present point is this. We come
now not for a prayer to revise any system ; we are not asking you to change

c2
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anything. We are only asking for an enquiry. After 13 years I suppose it
is time to examine your system and see if it is working properly or not. It
isnot an inordinately short time within which to revise a thing. Twelve years
is our Indian time to examine a thing and see what happens. This is the
end of the twelfth year. We again come up and those people for whom I
spoke then I speak now and I again ask an enquiry may be granted and that
enquiry has to be on the five points mentioned in the Resolution. After
the committee reports on these five points the report will be considered by
this Council and decided finally. There is a little history which has to be
necessarily mentioned. After this enquiry and my note the matter came up
again and that was the time when Mr. Ley was Secretary of the Commeroe
Department. He fought our propositions, of course ; but when it was argued,.
then he said :

“T do not want it to be understood to suggest that there are not grievances: there:
are grievances and there must be,”

and 80 on. So that there w ere grievances when we came up again; that fact
being admitted I may be allowed to stand there. Then we were told that
these poor people could put petitions but ought not to request Members to-
ask questions and so on. But they again put questions and then came a
thing which really took me by surprise. They again put questions and the
answer at that time was given by Mr. Letton. He is also connected with the
department, I am told, and he said:
‘1 have made recommendations that these grievances should be redressed and pro-
have already been submitted to Government and orders are expected and then the-
matter will be all right .

8o we cannot set down what itis but ‘ something is going to be done”..
Later on, it came out that Government had declined to interfere, and things
remained as they were. In these circumstances, I bring this Resolution
before the Council here. It appears in the meantime that the department
did not like our bringing the matter before the Council because Mr. Ley said 3

** Why do you come to the Council ? You come to me with potitions and I shall settle
them all right and they will be departmentally dealt with properly .

We said “ All right”. So those people brought petitions, something:
like 300. What became of those petitions God alone knows. There was no.
action taken, and there the matter stands even to this day. Whatever became
of those petitions we got nothing out of them. At least it was said that pro.

ls had been submitted. We did not know what the proposals were nor
were we entitled to ask because they were officially submitted and until they
were sanctioned they could not be disclosed. Utimately they said no orders
had been passed. Anyhow we got nothing out of it. And there the matter
stands. So at this time I believe Honourable Members will agree that we
have followed out the official eourse. We have not tried to upset any of the
set customs in the office and we come to you after 13 years once more with the
same complaint, that our plaint still remains unredressed. If you gave us a
committee and we did something with that committee, the matter was left over-
and was not satisfactory. Will you kindly give us another committee now
and let them decide and if they decide we will abide by it. 8o this is the plaint
before you and this is our application. Our application is for a committee-
of mixed officials and non-officials of such number as the Council approves,
with instructions to inquire into and report on the five points mentioned in
the Resolution and if they would kindly do that then it will be time to see-
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how matters stand. This is our case and this is the case that I have come to
argue and put before you, and I believe this the proper place to leave it at.
‘There was a promise made by Sir Thomas Holland to provide two things—a
decent wage and decent hours of work. That has not been fulfilled. Further
inquiry said something would be done : but nothing has been done.

THE HoNoUuraBLE THE PRESIDENT : Will you please conclude your
speech.

TeE HoNoURABLE ME. G. S. KHAPARDE : I am concluding, Sir. This
is my peroration. So the Government’s promise having failed and we having
waited 13 years, we have come here to ask for another inquiry and we hope
Honourable Members will give us an inquiry.

THE HoNOURABLE SaiyeEp MOHAMED PADSHAH Sanrs BAEADUR
(Madras: Muhammadan): Sir, I give my whole-hearted support to the
Resolution. I feel, Sir, that the demand that is made is only a modest one.
It cannot be denied that the system which obtains in these two presses, the
Government presses and the Indian State Railway presses is such that it
meither makes for economy nor efficiency nor does it conduce to the greation
of healthy conditions for the people employed in them. 8ir, it is true that
there have been inquiries into the condition of things in both directions but,
Sir, as has been pointed out by my Honourable friend, the Honourable Mr.
Buhrawardy, both these inquiries were defective. The inquiry that was made
last year by the official committee set up to inquire into the grievances of
the Indian State Railway presses was vitiated by the fact that the employees
of those presses were prevented from establishing their case before the Com-
mittee through their own representatives. Their request that they should
represent their case before the Committee through the Secretary of their
Union was turned down by the Agent as my Honourable friend, Mr. Suhra-
wardy, has just pointed out. The attitude taken up by the Agent seems to
‘have been so uncompromising, so stiff, that even Mr. 8. C. Mitra, the ex-
M. L. A. at whose instance that Committee appears to have been set up was
refused a hearing. Though he went to the Agent at the instance of the Chief
«Commissioner of Railways, he was told by the Agent that the inquiry had
been closed and there was no use of his making any representations to him
in the matter. Well, Sir, that was the fate of the inquiry about the Indian
Btate Railway presses. As regards the other press, Sir, the investigation
that was made in this case also failed to produco the desired effect. The
reason was, Sir, that the scope of the inquiry was limited and it did not cover
the whole field of the operations cf the system that obtained in this press.
:Becondly, even those few recommendations that were given effect to by the
-Government were in the very process of being carried into effect, so modified
that much was done to militate against the very purpose for which those
recommendations were meant. . )

Sir, the grievances of tho employees in these presses are many and real.
As has been pointed out by my Honourable friends who have spoken before
me these grievances have been brought to the notice of the Government from
time to time, and in spite of the inquiries that have been made and in spite
.of the fact that an attempt was made to try and improve conditions, the lot
of the employoes of these presses has remained as it was. There does not
seem to be much improvement there, because the press employees in these
Presses appear to have no sympathy of the authoritics. As the Honourable
anover of the Resolution has pointed out, a distinction is made between the
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salaried hands and the piece-workers. There is no justification whatever for-
this distinction for this is a distinotion without a difference, because the work
that is done by the salaried hands in one press is the work that is done by
piece-workers in another press. 8o, this distinction has no justification.
Azain, Sir, in the matter of leave, allowance, etc., the piece-workers are labour-
ing under great difficulties. Again, in giving a particular kind of work to
particular people the recommendation of the Piece-workers” Committee has
not been properly carried out. No definite rule to my knowledge has been
made which would go to make things clear, so that it would not be possible-
for the people who distribute work to exercise favouritism. I am told, Sir,.
that even now, older men get heavier work very oftenr and the younger men
get botter sort of work. There is aguin a perpetual conflict between the
interests of the salaried hands and those of the piece-wurkers. Since salaried
hands are entitled to over-time allowance, they are for making delays ; while,
on the other hand, the piece-workers, who are paid by the amount of work,.
are anxious that they should turn out as much work as possible. 'Fhe result
is that the piece-worker very often has to wait for hours without having any
work since they have to depend upon people whose interest lies in delaying -
as much as possible. I feel, Sir, with my Honourable friend Mr. Khaparde,
that since the Honourable Mr. Ley, who replied to the criticisms in this Honour-
able House admitted that even after an enquiry had been made by the Sarma
Committee and after Government had attempted to give effect to the re-
commendations of that Committee, there were still grievances, and inasmuch
a3 it was admitted even so long ago as 1926 that there werc grievances,—
I feel, Sir, in view of these considerations that a very strong case has been
made out to make a further inquiry into the matter, and to sce that those
grievances are redressed.

Tas HoNouraBLE M. HOSSAIN IMAM (Bihar and Orissa : Muham-
madan) : Sir, I wish to associate myself and my Party with the object with
which this Resolution has been brought forward. We are all in sympathy
with this Resolution, because it wants to give something to these have-nots.
Although the order of things in Europe and everywhere else is to take away
from the have-nots, we in India at least have not become 80 much modernized.
Sir, Government have taken up an anomalous position with regard to Govern-
ment Presses. We find from statistics that the number of men who are em-
ployed is getting less and less and the work that is put out from the Govern-
ment Presses are not on the increase. Woe are told that contracts are given
to contractors, because they do things cheaper. The question is, how is it
that a contractor can put out the same amount of work at a cheaper rate
than the Government ?

. Tre HoNourABLE Mr. D. G. MITCHELL : He pays his werkmen less.

Tae Ho~NourABLE MR. HOSSAIN IMAM : I will tell you how he does.
it. If there is more output the overhead charges are reduved. The lesser
the output, the greater the incidence of overhead charges on each piece-work
that is turned out. Private contractors make intensive use of their works,
their mill, machinery and everything. Where they save is in the overhead
charges. The highly paid officors increase the cost of the Government of”
India Presses. In no private press will you find a manager or superintendent
on the same scale of pay as in a Government Press. As far as theso workers
are concerned, they do not get a much higher rate of salary than they ocoms..
mand in other commercial works, but there is no doubt that the officers do
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get a much higher rate of pay than they do in private presses. I wish to ask
for information from Government on one point. When a question was put
in the Assembly—question No. 127, dated the 20th September, 1933—as to
whether the cost of the work in the monotype and linotype was higher than
that of the ordinary press, the reply was that they were not high. But when
a detailed account was demanded how much would be the cost of each and
every item, which would go to make up the real cost of these monotype and
linotype, the reply was that this information was not readily available. One
wonders how one can gay that a thing would be costly or not when one does
not know the full cost item by item. It is easy to say that the amount of
wages paid is more in hand work than in machine work. But the entire
cost,—tho replacement charges, the original cost price, the interest charges,
the machinery which they utilise,—all these items go to make up the cost.
I therefore appeal to the Government that this matter deserves their sympathy
and that they would not be over-burdening the taxpayers if they do justice
to the workers.

8ir, I support this Motion.

THE HoxOURABLE MR. D. G. MITCHELL (Industries and Labour Secre-
tary) : Sir, the Honourable Members who have spoken have me somewhat
at a disadvantage. They have come briefed with a number of specific griev-
ances, of which I had no special notice, and I find myself quite unable to meet
their very large number of points of detail. However, I think it is not incum-
bent on me to meet them on points of detail. The frame of the Resolution is
not the disoussion of grievanoces but the appointment of a Committee to inquire
into those grievances, and 1 propose to confine my remarks to that very broad
issue. Now, we all have our grievances. I suppose most of the Honourable
Members of this House have their grievances, though they cannot be said to
be drawn from the economically depressed classes. I should think there are
few groups of industrial workers in the whole world who have not got economic
grievances. I do not for & moment deny that the industrial workers in Gov-
ernment and Railway presses have their grievances. That however is not
the question. The question is whether these grievances are of such a nature
a8 to require the special step of the appointment of a special committee consist-
ing of officials and non-officials to make an inquiry into those grievances. I
would point out that the appointment of a Committee of this kind virtually
amounts to a vote of censure on the administration in the department con-
cerned.

TaE HoxouraBLeE Mr. HOSSAIN IMAM : No, Sir, we do not say that.

THE HoNOURABLE MR. D. G. MITCHELL : As I will endeavour to show
later, machinery already exists in the department concerned for the redress
of grievances. If that machinery has failed to operate it must be through the
fault of the department concerned, and I regard the motion as virtually
oomstituting a vote of censure on my department.

Now, Sir, is there a case for the appointment of this special committes 2
To my mind two conditions must be proved before we can a_.cept that propo-
gition. The first condition is that the state of these workers is a grievance
crying to the heavens, which requires special and immediate redress. The
second is that there is no regular machinery by which these grievances could
be redressed. I submit, Sir, that in spite of the lugubrious tones of the Honour-
able mover, neither of these two points have been established. To begin with,
let me explain very briefly and broadly the condition of the industrial workers
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in Government Presses. As most Honourable Members in this House and all
those who have read the Report of the recent Royal Commission on Labour
know, one of the features of Indian industrial life is what is called * turn over,”
which refers to a habit of labour all the world over, and particularly in India,
of seeking a fresh job every now and again. It may be due to mere restlessness
or incapacity to hold down a job ; but in any case the phenomenon exists.
But there is one very notable exception. It does not exist in the Government
of India or Railway State Presses. Once a man gets a_job there, he stays in
that job until he dies or retires. There is no desire to seek another job. Even
a man taken on as a temporary hand does not seek to get another post else-
where ; his chief ambition in life is to be made permanent.

THE HoNOURABLE MR. HOSSAIN IMAM: The trouble is they may
oontinue to be temporary for 20 years.

THE HoNOURABLE Mr. D. G. MITCHELL : In that case his ambition
becomes all the more keen.

THE HoNourABLE MR. MAHMOOD SUHRAWARDY : That is what we
want an inquiry for,

Tae HoNouraBLE Mr. D. G. MITCHELL : Now, Sir, we come to more
particular terms and working conditions. The Resolution itself gives, I am
sorry to say somewhat vaguely, certain references. The mover indicates
certain headings on which I will make a few remarks. ‘‘ Leave, holidays, pay
and pensions granted to the workers.” The Honourable mover of the Motion
himself showed that the salaried workers get a month’s leave each year and
the other workers get from 16 to 31 days’ leave each year on full pay. I
would ask him if he will find many groups of industrial workers i<ns1:XMLFault xmlns:ns1="http://cxf.apache.org/bindings/xformat"><ns1:faultstring xmlns:ns1="http://cxf.apache.org/bindings/xformat">java.lang.OutOfMemoryError: Java heap space</ns1:faultstring></ns1:XMLFault>